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On the prayer of Mr.S. zi  engupta 
~ learned Standing Counsel for Railway 

four weeks time is allowed for filing 

of written statement. List on 6.12*00 

for filing of written statement and 
f urther orders. 
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the prayer,, of. ~r S.Sengupta,~. learned 

Railway counsel the case is:adjourned 

~ :tb 7 .16-2000 for filing written statement 

')and ,'Iurther ­0rders. 
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List on 26*2.01 to enable the 

respondents to file written statement*. 

Member 	 Vice-~-hairman 

List on 8.3.2001 to enable the 
respondents to file written statement* 
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Mr*Sosengupta learned Standing 

counsel for Railway has submitted 
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Member 	 Vj~~~Jrman 

lof 

a23) D'~ D-T 

-713P9" 

lm 

26.2.01 

I  pg 8*3*01 



O-A- 107/2000 

Notes of the RegiAry 	
~ brder of' the Tnbunai 

2363.01 

6-eA.4 

P9 

-A2'7 -.2001 .4 
yfl~ 

*itten statement has already been 

filed. The applicant may file rejoinder , I  
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List on 274.01 for order. 

Aember Vice-Chairman 
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Member -Vi e-Chairman 

List is on 15* 69 2001 for hearings 

~ The appli cant may file rejoin'der g  if any g, 

within ton. days* 

Member 	 Vice-Chairman 

Q. 

nkm 
oA,  

1 6* 5*91 

bb 

'5 

-OVA 



O.A. 107/2000 

of the. RegiAry . ; 
~ i 	.. ; 	. F ,  Date 

26.6.01 

Ordei' , Otlthe~ tribiiha~ i' - 

	

. 	I 

Learned counsel for the applicant 
has submitted that he has been served 

with a copy of the additional written 

statement.today only and prays for and 

granted four weeks time to file additio-

nal rejoinder. 

List for hearing on 8.8.01. 
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Judg m ent pronounced in open court. 

The application is dismissed. No order as to 

costs. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI  BENCH 

Original Application No.107 of. 2000 

Date of decision: This the 	L'iday of August 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

0 

Smt Nanda Dhar, 
Office Superintendent (Officiating), 
Office of the Chief Engineer, 
N.F. Railway, 
M alige fbn, Guwahati. 

By Advocates Mr M. Chanda, Mrs N.D. Goswami and 
Mr G.N. Chakrabarty. 

- versus - 

The Union of India, through the 
General Ma~ager, 
N.F. Railway, 
Maligaon, Guwahati. 

The Chief Personnel Officer, 
N.F. Railway, 
Madigaon, Guwahati. 

The Chief Engineer (Construction), 
N.F. Railway, 
Maligaon, Guwahati. 

By Advocate Mr S. Sengupta, Railway Counsel. 

...... Applicant 

....... Respondents 

0  R  D E  R (ORAL) 

L' 

CHOWDHURY.J.  (V.C.) 

The legitimacy 	of the 	process of selection in filling  up the' 

post of Office Superintendent Grade 11 by the respondents is the subject 

matter of controversy in this proceeding. 
A 

2. 	The applicant is officiating in the post of Office Superintendent 

(OS for short) Grade Tr  under the respondents in the N.F. Railway since 

February 1993. The Railway Authority took steps for -Filling  up of 

twentyone vacancies of OS Grade ]I in the scale of pay of Rs.5500- 

9000/- by way of selection from among the Head Clerks. Fifteen posts 

were for unreserved category, four for SC category and two for ST 



2 

4'~ 

category. For this purpose a Memorandum dated 9.10.1998 was issued 

wherein names of fiftynine eligible candidates for selection were cited 

and" the concerned authorities were asked to advise the candidates to 

be in readiness to appear in the examination on short notice. The 

communication also informed that the selection would consist of both 

written test as well as viva-voce test. The applicant appeared in the 

written examination held on 5.12.1998 and according to her assessment 

she did well in the written examination. The result of the written test 

for the aforesaid posts was published on 17.1.2000 and the name of 

the qualified persons for the viva-voce test to held on 24.1.2000 was 

mentioned in the list. In the said list the name of the applicant did 

not surface. The applicant being dissatisfied with the aforementioned 

result of the written test submitted numerous representations before 

the authority demanding justice. The applicant did not succeed in her 

move. Hence this application assailing the legitimacy of the process 

selection. 

The applicant, in her application, alleged about large scale 

irregularities in the process of selection, like manipulation in the process 

of evaluation of the answer scripts, allotment of marks etc. She also 

alleged inpropriety in the process of selection, but those allegations 

lack specification. 

The reaspondents contested the claim of the applicant and 

denied the allegations. The respondents in their written statement stated 

that the performance of the applicant was not satisfactory. Tn the written 

statement it was also cited that the process of selection was done 

confLdentLally in a confidential file by the nominated officers and no 

officer and staff other than the panel approving authority and co m mittee 

members had access to that confidential file. It was averred that the 

Railway Administration took all protections for avoiding irregularities 

and manipulations and for that purpose all-otted co4ed roll number on 

L"-"  
the fly-leaves of each answer script and separated the fly leaves 

containing the original rol-I number as well as the coded number and 

kept ....... 

0 

0 
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kept 	all records 	under the custody 	of 	the 	cadre 	officer for 	which 

selection was 	held. 	It was also 	mentioned 	that there 	were fiftyeight 

candidates in the zone of consideration, out of which only thirtyseven 

appeared in the written test. In the written test the required number 

of candidates were not found suitable for viva-voce test. Accordingly, 

with the approval of the panel approving authority, the result of the 

OS Grade 11 had to be moderated by awarding grace marks to all 

the candidates. The applicant could not be declared suitable for viva-

voce test even after giving the notional seniority marks and grace marks 

because of her poor performance in the selection. 

We 	have 	heard 	Mr 	M. 	Chanda, 	learned 	counsel 	for 	the 

applicant at length and also 	Mr S. 	Sengupta, learned 	Railway 	Counsel. 

The applicant, no doubt, alleged malafide and impropriety in the process 

of 	selection, 	but 	-the pleadings 	were 	devoid 	'of 	material 	particulars 

aiid 	specifications. 	The charge 	of impropriety 	and 	malafide is required 

to be pleaded, proved and established. We have also perused the materials 

on record including the records produce'd by Mr Sengupta. The candidates 

who 	were selected for appointment secured better 	marks. 	No infirmity, 

as 	such, 	is 	discernible. Mr 	Chanda 	cited 	the 	decision 	in 	O..A.No.6 	of 

1999, 	Shri 	Krishna 	Chandra 	Das and 	4 	others 	Vs. 	Union 	of India 	and 

others, disposed of on 30.3.2001. The aforesaid case is distinguishable 

on facts. Mr Sengupta, in turn, referred to the decision in O.A..No.175 

of 1999, Smt Prabhabati Boro Vs. Union of India and others, disposed 

of on 25.4.2001. 

 Considering all aspects 	of the 	matter we 	do 	not 	find 	any 

illegality or infirmity in the 	process of selection requiring interference 

by the Tribunal. Mr M. Chanda, however, submitted that the applicant 

is holding the post of Office Superintendent Grade 11 on ad hoc basis 

since long. Persons junior to her had already marched over her. Mr 

Chanda accordingly sought for a direction fro m the Tribunal on the 

responde nts, to regularise her as Office Superintendent Grade 11 on the 

basis 	of the length 	of her service in 	officiating 	capacity. 	We find it 

difficult to issue 	any direction 	to the 
I 
 respondent s 	by 	exercising power 

0 

under .......... 
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under Section 19 of the Administrative Tribunals Act, 1985. We, however, 

leave the matter to the Railway Administration to take care of the 

situation either by making some arrangement for improving the professional 

skills of the applicant or other like measure so that the applicant can 

also clim b to the higher promotional laddar.. 

7. 	Subject to the observations made above the application stands 

dismissed. There shall, however, be no order as to costs. 

K. K. -SH A R M A 	 D. N. CHOWDHURY 
ADMINISTRATIVE MEMBER 	 VIC E-C HAIR M AN 
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Smt. Nanda Dhar 	 : Applicant 
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Union of India & Ors. 	 Respondents 

I N D E X 
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I 	 Application 	 1-12 

2 	 Verification 	 13 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985). 

r  Original Application No.1 6 7 12000 

BETWEEN 

Smt. Nanda Dhar 

Office Superintendent(Officiating) 

Office of the Chief Engineer, 

N. F. Railway, 

Maligaon, Guwahati-781011 

Applicant 

-AND- 

The Union of India 

(Through the General Manager, 

N.F. Railway, Maligaon, Guwahati-11). 

The Chief Personnel Officer 

N.F. Railway, 

Ma~igaon, 

Guwahati-11. 

The Chief Engineer(Construction) 

N. F. Rai lw ay, 

Maligaon, 

Guwahati-11. 

Respondents 

Contd..... 

garLcict se~o& 
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DETAILS  OF  APPLICATION 

Particulars  of  order against which this 

aplication is made. 

This application is made praying for setting 

aside the entire irregular selection proceeding held 

on 5.12.1998 for consideration of promotion to the 

cadre of Superintendent Grade II or for review of the 

result of the written examination declared by the 

Railway Authority vide Memorandum issued under letter 

No. E/254/55/Pt.JJ(E) dated 17.1.2000 and also praying 

for a direction to the respondents particularly to the 

General Manager(P) to issue necessary orders for 

allowing the applicant to appear in the viva voce test 

proposed to be held on 24 ~2.00. 

	

2. 	Jurisdiction  -of the Tribunal. 

The applicant declares that the subject matter 

of the instant application is within the jurisdiction 

of this Hon'ble Tribunal. 

Limitation 

The applicant further declares that the appli-

cation is within the limitation period prescribed under 

Section 21 of the Administrative Tribunals Act, 1985. 

	

4. 	Facts of the case. --------------- 

	

4.1 	That the applicant is a citizen of India and 

as such entitled to all the rights and privileges 

guaranteed under the Constitution of India, 

Contd..... 

0 

ganalet AA 
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4.2 	That your applicant presently serving as 

Head Clerk in the office of the Chief Engineer(Construc-

tion), N.F. Railway, Maligaon, Guwahati. However she 

is now officiating in the post of Office Superintendent 

Grade II. 

	

4.3 	That your applicant appeared in the written 

examination in pursuance to the Notification issued 

under letter No. E/254/55 -Pt II(E) dated 9.10.98 issued 

by the General Manager(P), N.F.Railway, Maligaon for 

selection test.for consideration of promotion to the 

Post/cadre of Superintendent Grade II. In the said 

Notification it was stated that 21 vacancies would be 

filled up, out of which 15 vacancies were earmarked for 

unreserved candidates and 4 were for Scheduled Tribe 

candidates and 2 were for Scheduled Tribe candidates. 

The name of the eligible candidates were shown in the 

said notification and the name of the applicant was 

appeared at serial No.18 of the said Notification dated 

9.10.1998. 

A copy of the Notification dated 9.10.1998 is 

annexed as Annexure-1. 

4.4 	
That your applicant accordingly appeared in the 

written examination held on 5.12.1998 in pursuance to 

the Notification dated 9 - 10 -1998 and did well in the said 

written examination. Although in terms of Railway Board's 

letter bearing No. E/254/o/pt.jj(C) dated 9.6.97 selectio
- ri 

process should be completed in a span of 120 days but 

most surprisingly the said instruction of the 'ailway 

Board which is mandatory in nature has not be 
I 

en adhered 

Contd.., 

Navida MA 



to by the Railway Authority in the instant case in the 

matter of publication of result of the written examina-

tion held on 5.12.1998. It is also stated that there are 

provision in the Railway Rule of absentee test but in the 

instant case the Railway Authority particularly the 

respondents has conducted absentee test in total violation 

of the Railway Board statutory instruction on two occa-

sions in order to show some undue favour to some of the 

absentee candidates who could not appear in the written 
i 

examination held on 5.12.1998. In this connection it is 

also relevant to mention here'that such absentee test 

is require I  d to be conducted after obtainin g the approval 

of the General Manager as per the Railway Board Rule. 

But in the instant case no approval was obtained fou 

conducting the 2nd absentee test in total violation of the 

statutory Railway Board Rule. It is further stated that 

altogether 59 candidates were called for in the written 

test and out of that many of them were not eligible as 

per the existing rule in force for appearing in the 

written test as they have not completed two years of 

regular service in the cadre of Head Clerk. But surprisingi 

those ineligible candidates were called for written 

examination without obtaining prior approval of the 

General Manager which also further smacks mala fide. 

The impugned result of the aforesaid written 

test was published through memorandum bearing No. E/254/ 

55/Pt ii (E) dated 17.1.2000 would show that the vacancies 

notikied for Scheduled Caste and Schedule Tribe candidates 

have been much excess than the vacancies earmarked in 
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the notification dated 9.10.1998. Due to non selection 

of required number of general candidates for filling 

up of unreserved vancancies as was notified which is 

apparently in violation of Article 14 and 16 of the 

Constitution of India. 

A copy o -1-  the memorandum declaring the result 

of the written test held on 5.12.98 published 

on 17.1.200 is annexed hereto and the same is 

is marked as Annexure-2. 

4.5 	That your appiicant begs to state that she 

came to learn from a reliable source that there are 

large number of irregularities occurred in the selection 

process as such manipulaton in the process of evaluation 

of answer scripts, allotment of markes and manipulation 

also in the process of allotment of marks in notional 

seniority have been occurred in total violation cff 

Railway Board Circular No. E(NG) 1-B-EM:[-65(PNM)/NFIR 

dated -5.12.1984 in order to give undue favour to some of 

the Head clerks who also appeared before the written 

examination in pursuance of the notification dated 9.10. 

98 . It is categorically stated that the answer script of 

the applicant was not properly evaluated as required under 

the rules and norms. It is.also relevant to mention here 

that some of the Head Clerks who were called for written 

examination and appeared in the said examination even 

did not complete two years of regular service in the 

cadre of Head Clerk but they were allowed to appear in 

the written examination held on 5.12.1998 and some of 

then have been declared successful in the written examina-

tion in total violation of the Railway Board Circular 

.NC(TLJCL ACA 
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No. E(NG)-94 Pt.I/17 dated 11.11.1994. Moreover notional 

seniority marks was allotted on pick and choose policy 

basis without following the mandatory provisions laid 

down in the Railway Board Circular dated 5.12.1984 and 

thereby notional seniority marks was not allotted in the 

manner in the circular dated 5.12.1984. Although the 

benefit of notional seniority marks offered to the 

candidates whose names have been figured in the successful 

candidates in the written examination but the same has 

not been allotted to the applicant. As a result the 

application is meted out hostile discrimination in the 

process of allotment of marks in notional seniority as 

well as in the matter of evaluation of answer script. 

It is ought to be mentioned here that the performance 

of the applicant in the -written examination held on 

5.12.1998 was extremely good. Therefore she is confident 

that if ti-iis Hon'ble Tribunal L-e-evaluates the answer 

scripts of the applicant and x9xgz if a comparison 

study is made with the answer scripts of the sausessful 

candidates it would definitely reveal that the performance 

of the applicant in the written examination tas far better 

than many of the successful candidates appeared in the 

written examination. It would further be evident that a 

large scale manipulation have been committed in the 

process of selection i.e. allotment of marks, notional 

seniority marks etc. Therefore finding no other alternative 

the applicant submitted representation dated 20.1.2000 

and therehfter another representation on 14.2.2000 praying 

interalia for review of the entire selection proceeding 

of the written examination held on 5.12.1998 in Pursuance 

memda "ot 
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to the notification dated 9-10-1998. But surprisingly 

no reply has been received till filing . of this Original 

Application whereas the viva voce test is scheduled 

to be held on 24.2.2000. In the compelling circumstances 

the applicant finding no other alternative approaching 

this Hon'ble Tribunal praying for a direction to the 

respondents for review of the entire selection proceeding 

held on 5.12.1998 in Pursuance to the notification 

dated 9 - 10 - 1998  for consideration Of Promotion to the 

Post Of Office Superintendent Grade Ii. It is relevant 

to mention here that the applicant drawn I 

the attention 

of the respondents Particularly the respondent No.2 

regarding the large scale manipulation through her 

representations as stated above. But the respondents 

did not take any action so fare in the instant case 

of the applicant. In this connection it is also relevant 

to mention here that most of the selection procees either 

for promotion or for initial recruitment there are large 

scale manipulation is being occurred in the interest 

Of a vested circle working in Railways which would be 

evident from a series Of cases pending before this 

Hon'ble Tribunal regarding recruitment and promotion and 

in many Of the cases of recruitment Railway authority 

itself have taken the stand that process Of the recruit- 

ment has been vitiated due to large scale manipulation. 

It is also relevant to mention here that in the last 

Occasj6n when the similar examination was held in 

Pursuance to Notification issued under letter No. 
OSI dated 

GR.  II/ G ku±cRxmX 12 . 7
.1997 and the examination was held 

on 25 . 10 -1997 the 
applicant was the 

victim Of manipula- 
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tion, discrepancy and violation of statutory of 

Railway Board Circulars in the process of allotment 

of notional seniority marks in the ana-wrer scripts 

of the written examination and the applicant also' 

submitted her representation but no action was initiated 

by the Railway Authority for review of the selection 

process. Therefore in the compelling circumstances the 

applicant urged before this Hon'ble Tribunal to call 

for the relevant records of the selection process 

held on 5.12.1998 and the records of the subsequent 

absentee tests including the answer script of the 

auccessful candidat6s,as well as the answer script 

of the applicant for perusal of the Hon'ble Tribunal 

and further be pleased to direct the respondents to 

review the entire proceeding and re-evaulate the 

answer script including the allotment of marks granted 

as notional seniority and on the basis of the review 

the Hon'ble Tribunal further be pleased to direct the 

respondents to allow the applicant to appear before 

the viva voce test sbh.6duled to be held on 24.2.2000 

otherwise it will cause irreparable loss to the service 

prospects of the applicant. 

4.6 	That your applicant begs to state that even the 

notional seniority marks is awarded to the juniors of 

the applicant but the same was not given to the applicant 

oth-erwise the result of the applicant in the written 

examination would have been different
.. Therefore Hon'ble 

Tribunal be pleased to direct the'responden ts to produce 

the answer scripts of the applicant and andwer scripts 

of the other candidated who are declared successful in 

.Mau~a &~O& 
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the written examination, In this connection it is 

stated that the applicant came to know from a reliable 

source that notification has already been issued for 

holding viva,voce test on 29.2.2000, therefore Plon'ble 

Tribunal be pleased to direct the respondents to stay 

the process of Viva-voce test till find& disposal of 

this application othwerwise it will cause irreparable 

loss to the applicant. 

Under the facts and circumstances stated'above, 

finding no other alternative the applicant approaching 

the Hon'ble Tribunal for infirngement of her fundamental 

right and also for protection of hights and interests. 

	

4.7 	That this application is made bona fide and for 

the cause of justice, 

	

5. 	Grounds for relief(s) with legal provisions. 

	

5.1 	For that process of selection and evaluation of 

answer scripts has been made in total violation 

Of statutory rules laid down by the Railway Board 

and there are discrepances in the matter of eva-

luation of answer cripts and allotment of marks. 

As such the review is warranted, 

	

5.2 	For that ineligible persons had been allowed in the 

written examination in total violation of the 

statutory Railway Board rules particularly withou 

approval of the General Manager(P). 

	

5.3 	For that the absentee test On two occasions have 

been conducted also in ViOlation.of statutory rules 

of Railway Board and also without approval of the 
General lianager(P), 

X"dak#VL 
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5.4 	For that ineligible persons has been declared 

successful in the written examination by manipu- 

lating the answerZ scripts and in evaluating 

the answer scripts and a. ~ .lotment in marks. 

5.5 	For that procedure of the written examination has 

not been followdd as well as for declaring the 

result of the written examination in the instant 

case the procedure has not been followdd. As such 

the selection proceeding is liable to be set aside 

and quashed. 

5.6 	For that the entire selection proceeding is 

vitiated due to irregularities and manipulation 

and discrepancies in the matter of allotment of 

marks. 

Details of remedies  exhausted 

That there is no other alternative and efficacious 

remedy available to the applicant-except invoking the 

jurisdiction of this Hon'ble Tribunal under Section 19 

of the Administrative Tribunals Act, 1985. 

Matters not previously filed_or  pendinq in any 

other Court. 

That the applicant further declares that he had 

not filed any application, writ petition or suit in 

respect of the subject matter of the instant application 

before any other Court, authority, nor any such application, 

writ petition or suit is pending before any of them. 

Relief(s)  Sought for 

Under the facts and circumstances stated above 

the applicant most respectfully prays that Your Lordship 

140(ft&( AOJ-'~- 
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may be pleased to admit this petition and direct the 

respondents to give the following reliefs : 

	

8.1 	That the Hon'ble Tribunal be pleased to set 

aside the entire selection proceeding held on 

5.12.1998 in pursuance of Notification dated 

9.10.98; alternatively to direct the respondents 

to review the entire selection proceeding with 

immediate effect. 

	

8.2 	That the Hon'ble'Tribunal be pleased to direct 

the respondents to call the applicant in the 

viva voce test on the basis of the review in 

terms of prayer no.j. 

	

8.3 	Costs of the Application 

	

8.4 	To pass any other order or orders as deemed fit 

and proper by the Hon'ble Tribunal. 

	

9. 	Interim ordeE_Lrayer  for . 

Pending final d(bcision of this application the 

applicant prays for the following reliefs 

	

9.1 	That the Hon'ble Tribunal be pleased to stay 

the operation of the viva-voce test proposed to 

be held in purusuance of the result of the 

written examination which was held on 5.12.1998 

in pursuant to the Notification dated 9.10.1998 

for consideration of promotion to the grade of 

Superin -k"-endent Grade-II. 

The above reliefs are prayed on the grounds 

explained in paragraph 5 of this application. 

x0mao, AA 

0 
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10 	 0 

This application has been filed through Advocate. 

11. 	Particulars of the I.P.O. 

I.P.O. No. 

Date Of Issue 

Issued from 	: G.P.O., Guwahati. 

iv. 	Payable at 	: G.P.O., Guwahati. 

12. 	List of enclosures 

As stated in the index. 

..*.. Verification 

g6Lj,dCk k6,Y7. 
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V  E  R I F 	A T 0  N 

I, Smt. Nanda Dhar, wife of Sri Sk~b c105 khM 
aged about ~) years, Head Clerk, at present Officiating 

to the post Of Office Superintendent in the office 

of the Chief Engineer, N.F.Railway, Maligaon, Guwahati 

do hereby verify that the statements made in.paragraph 

1 to 4 and 6 to 12 are true to my knowledge and those 

made in Paragraph 5 are true to my legal advice and I 

have not suppressed any material fact. 

And I sign this verification on this the,6th 

day of Febr-r._,~a , 2000 .  

i - 

Alcttt~ct lda~ 

Signature 
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To 

 

  

rho Chlof Pn9inaer, 
?11F- -POIlway, 

-Sir, 

Throuch pr,,"mv. d-s. 
- ftne&,  . 

Subs-.  Selecti ,)n of OS/Or.11 .  in the sca le  of pay of RS*5590-9000/- P. M . in  
CAMOlignon's office , 

With prlfolinl respect and humb le 
submission, 	'I beg 	to lay bit 	

I 

fore  you `~ few lines 
for Your kidd sympathetic consideration and 

Iction please. 

Th ,q Sir, I have been working As OS/Cr.11 
on 7-1-illc  b an is air  tce rpbru&ry,, 	

1993 under GM/Cojj/ 
Malignon un interruptedly and discharging 

my duties 
w'th ut"'Ost-sincerAty to the satisfaction 

. 
of my 

superiors. 

Th at "ir, 	the office  of the Qeneral 
Mnna ,.ier (P), 	Ma' tigaon issued a communication on 
9.10-98 to .311 lts'*wb(1jvjsj-)na1 officers informing 
that th ~? selection for the p -)Bt Of OS/Or.11 in the 

') f Pay 	- f Rs,55 
')0-9000/-  P-m- would be hold 

for --illing up 21 (twenty-one) vacancies under 
CFV11 -  li'laon, G WC0"/MA1i!4aon0s Office, with break 
Up as UR-15, SC-4 anti ST-2. 	In the said communication! 

I 

the names of the candidates ell gible for sele cti on  

has been shown wherein my na-ne arpears at sl. no , 

That Sir,the written test was held on 
5.12.98 an 	aPpeared in the s aid test ' And . 	 was 
expecting to  Jp t 0  call f.-.:)r the Viv a  Voce test.  

0 4 a 0. 	2 
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That 1 1r, 	the res , ilt of the Said written 
tist h"J,i on S..12.99 van not annWnceti du* to 
real 

I 
ons bmnt k.rlown to thol authorities, 	though there 

A  stInulAtion In the Railway Dosid's (;uidelines  
v 	 W-1 1iinon's letter Ho o r4/254/0/pt. X11( c) 
dated 1.6.97 that the selection sho uld be completed 
in 	span rAn.?In-j f rrm. 	gn I..qys 	to 120 days. 	The 
SAid Guidelines of the R-illway Soard has not been 
adhered '0 by the authorities, which smacks m a l e  
fides. 

Thnt Sir, a Memoranium has 	been Issued 
on 17 .1.2000 by APO/it announcing the result of 
the written to~jjt, wherein my name did not find'place, 
Tho sjcce.q.,qful c,- 

tn,!iaates have been directed to 

aPpear 1n.VjvA 
Voee  teRt Mchelultd to be held on 

24 , 1.2000. 

That Sir, 	& Plain rea-ling ofthe said 

Office memorandum '40,Uld reveal that the
~ f011awing 

Irrcigularitien and illeg-alities have been committed 

by tile authorities, which is arbitrary, ,  m ala fide 
anl I n 

. violation of existing Rules under the la w  

and requires interference In order to subserve 

the CauRe of j us ti ce . 

That the Office communication dated 
9 - 10 *99 whtiret)y it wAR  Ififormod tO 811 concerned 
that the a 

. election would be held On the basis of 

Vecancies shown In thO @aid CO-unication,, which 
reals as  f oll ows  1 _ 

(8) 	UR - 	15. 
SC - 	4 

(q) 	ST - 	2. 

But the Office Memorandum dated 17*1*2 
1 
 000 

whereby th-'n result o f the written text he s been 

declared woull Rhw thit the vacancies fixed for 

SC ati ST canlidates 11sive been Much in exce ss  ok 



74, 

3 . - 

tht,_ vacanciem fixed earlier, nanely, SC-4 and sT-2, 

resulting in non-selection of sufficient number of 

';ener.*il ~:,ite-jory candidAtes' for filling up the UR-15 

vacanci'ps, fixed for them, which is apparently In 

violation of the provisions of Articles 14 and '16 

of the Constitution of India. 

That Sir. the Off ice Homorandum dated 

17.1.2000 woubd further reveal-that initially the 

written test *rrAs scheduled to he hold on 5.12.981 k" & 

in fadto  the said written test was hold, an.scheduladi 

but subsequently, Supplementary Written'Test and 

Second Supplementary Written Test were aiso held on 

11.10.99 and 31.12,99, respectively, which in contrary 

to the Rules., providing for selection of candidatest 

and on this score alone the result of the test 

announced.on 17.1.2100 to liable to declared an void 

ab initio. In these circumstances, the Viva Voce Test 

sche4uled to be held on 24.1.2000 may kindly be stayed 

till th ,_% entirn . aelection process Is thrnughly revie-,,red 

incluling the excegs ' numb-r of - reserved categ 
. 
ory 

canlilnt-s 
A 
 belonqi nq to SC and ST, Ing"ning ignoring 

the cundidates of General category, 

In tho~ ah-we circumstances, I would most 

humbly.  an4 fervently.requent and appeal before your 

honour to kinily interlene In -the matter Andreview 

my result, keeping in view the facts envisaged above, 

for redressal of my grievP-mces, an ,3 oblige. 

;:Jth regarls, 

Yours faithfully, 

cl, 	Z 
(,Mrs. 14 ,%nda Dhar 

Office Supdt*/Gr.Il/0 (Adhoc) 
Dated, 	 Uri,  or CM/COWMaligaon. 

Copy to Chief Engineer/Con-111, M*R, Maligoone 

(Kra. Hand& Dhar 
Office Supdt./Gr.11/G(Adhoc). 
under GH/CON/Mnligraon e  

e, 
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To 

The chief Personnel officer  
N*F* 11fljl%"My '  
Maligaon, 
Guwallati-781oll 

(Through Proper Channel) 

Sub PraYer,for review of the entire selection ProcecdIng of 
Office SuPerintendent Grade hold on 

	

Pef 	14Y Api, e a l dqted 20.1.2 
1 
 000, 

Sir #  

Most humbly ;3nd resr,,
~,ctf 

U 11 Y.  I like' to draw 
your kind Attention on th" au bject cited above In contiss 
nuation of My arreml.'!'Ited 20.1.1000 and further begs to 
stAte that I 

nm wcrklng ns Head Clerko.Prese 
I 

 ntly officia. 
ting to -the POS . t Of office Surarintendent Grade 

11 on ad hoc basis in the offi ce  o f the 
. 

Chief 
Engineer 

. 

# General 
1,11anager(COMstruction), 	

"Alwayo Maligaon. 

'.Fir I hn-ve &1 , 1  eared  That ' 

lield.on 5.12.JgVe for cons. 	
tll*  wxitten test 

IePr-:?t-ion of pro ' 
Post  Of Office Sutetinten.dont rrej 	

motion to the 

0  II,on regular basis, I . did well In the said examination and was expecting to a 
cal l for the V ' va  vOce tests The said 

se lection test was  conducted In rursuance 
Of the Notification Issued under 

'a  - tf-r . 140 . E/254/55 pt 
11 (9) dated 9,10.98 1 n o t I f j c 	 n the said rtion it 	stated th .-it 21 vacanc ies.would boi filled tip, Out of wh4 a cli  15  v ac ,,lncies %v 

Unrecte' 	 I 	 or@ ear marked for 
rved cnndidates and f0ur were for Scheduled cas 2 were for 	 t* and Sched ~

qod Tribe candidates, The name 
of the 

eligible candidates were shown 
in the  ~$' Otlfl cAtIOJI and my netn. - -"ipeared at Serial Nos le of 

the said 
In this connecticn it 

- 	
Notification, 

is -"tat'?d that although the written 

	

I 	
Contd... . 
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helc9 on 5*12 * 9e but tho-& -result of the  sa id 
written examin. , tion "&a not Published in spite there In 
' a  a  StiPl!lation i!t the Railway Board# 

a  letter NO* 2/254/ 
O/lpt - 11 (c) dated 9 06o97 

that the sslection shailld be 
c'"I'leted in a 3Fan -of range of 90-120 days* 

. 

But the 
said instructions of the 

. R&ilway Board has not been 
adliered to by 

the Railway Authority, It Is also stated 
that absentee test his 

been tt4ken In to t a l Violation  
of  the RailwdY Board statutory Instructions on two 
Occa"lons shct-iing 

candidates anO 	
some undue favou.r  to 3 OMe absentee 

1 0 far try hn
-Owl?d9e goes the same has be en  coneu - ted Without al,proval of 

the General Manager Which 
is required under the rule. '

t  ' a a lso statpd that 59 cnndiditcs wf
~ re called f(-r fOr 

the wrAtten test and out Of that r~ a nj, Of  them  

rule in 	
-ere nct allqible ds

'Ver the Oxisting lorce fcr 	
In the writtqn tent 

&a they 
have not COMPlefed two years 

O f rtgular service i n  the  
Cad re Of liend Clarh o 

 But even then tiley had been called 
for written examination without obtaining I 

prior Gpproval - _ Of the G,
~

!npraj Man-Icier Which also further smacks mal
g  fide.-It 

' a  relevtInt to mention 
here thot absentee tes t could be ccnducted by the 

Ra""Y "uthority only on one 
occflslcn but ji tile name 4  3  Lvf4ulred to be Conducted for 
a second Occasion* apl:toval of the Gen,3ral Manmger 

is required for 
ccnducting the mbsento! 

I  e test, But surprisingl, In the lnr.t:!nt I 	
caz;e the Authority "Ok dhcentee test an 

two  Occesicna in total 
v iOletion of the relevant rules and 

statutory Instructions 
Of the Railway Board

*  The re sult  Of the WrItten' test  w 8 s Published through menicrandum 
No. E/254/SS/pt, 	 bearing 

' I(E) dated 17.1.2000 whereby the result 

Contd ..... 



of tile v.-ritten test has been declaredand - would allow 

t1lat the V'jcarlcles notified for Scheduled Cast* and 

Scheduled Tribe candidates )love been much in excess 

th8n the v -icoricics car rarked In the notification dated 

* 10 * 98  (]UP tc,  non 'selection of aufficient',number of 

generml ct.rc!j(,rfFn for filling UP of unreserved vacancies 
IF" was not1fleel is ArpPirently In viol ,-Alon of Arti 'clf% 
14.and 16 of the ConstitutIon of Yndia, 

"h ,At SIX I came t 
. n !o?nrn that there are large 

number of irr , -quiariti es  in ths selection process such 

a-cl 
I  manil-ul,ition In tile trocess of evaluation of answer 

sheets, allot men t.  o f mjrkr.  P.n  . 
d also in the process of 

allOtment of notional senJority marks in total violati on  

Of stati.-tory hallway Board Circular No. E(NG)J -B-P'MIM 

1 65/(!'k1 M)/ NIIR drzt- ~d 5.1,2.,19e4 wculcl show undue favour to 
some of the heed.  clears end also I came to know th t my 

answer scril tq was not properly evaluated as required 
und 

. 'er the rules and norms. It is relevant to mention 
her# thit 	of the head Clerka,were calle,d

. for written 

test and aj..renred in the sPme who even did not complete 

two years of regular servive In the cadre of Head Clark 
In the wrItfon exalri "ticn held on 5*12 * 1998 who did not 
cOmPlet--  twr ~ Yearn o 

. f reculmr servici- in the cadre of 

Head Clerk, therefore the RAme 
.19 in tctsl vlol,.Itlon of 

the A 
) ailway BOAre Circular No. E(KGI-94 Ptel/17 dated 

11 -11.94. Moreover nobional seniority m5r' ka has beem 
a,11oted on Ilick and choose POlicy basis wit 

I 

 hout following 
the mandatory I-rovision of Railway SO&Ld, 

8  circular dated 
5,12,84 and t1jer ety 

 notion',, seniority marks was not 

allottcd'iz3 the manner inclic-
~

ted in the circular dat9d 
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5 .12*(!4 although the beneLit of notional seniority 

Marks offered to the candidates Wose name has been 

figized in the list Of succ6z3ful candidates inthe 

written examinitio 
. n thereby the undersigned is meted 

Out with hostile discrimination in 
I 
the process of 

allotment of notional seniority marks  as WIMA I as in 
the matter Of Cvaluation of answer script, it is ought 

to be mentioned here thit my performance in the written 

examinaticn held on 5e12.98 wets extremely good theref orle 
air-over confident that if your honour be Pleased to 

re.eveluate the answer script of 
. 

the undersigned and 
if a corri- nrAtive study is trade witt the answer sheet 
of thp succersful co. ndirl-Ites it' Will definitely - reveal 
that the Peifo 

' 

rr-ance of my 
. 
written eXation Is Iniz far- 

hatter ttliin mnny Of the success f u~ j 
candidates in the 

written examinmtion It would further be evident that 
a lArge Scale -T-ADIVulition have b I een committed in the 
process of selection  I.e. 81lotment of m arks# notional, 
seniority marys etc,  - I  'therefore# 

Most humbly and 
resj ~nctfujjy '

eq.u?nt You to make an arrOnglem4nt for 

-Lev icw Oi the entire selecticn proceeding Includi ng  
anvwer acript of 

thc wriLtell examination In the li ght 
Of thu statcrrent rirao.e e by an indej:Iendent authority 
and furthrr be J;leaseL! 1 . 0  'ecorssid'er my case for consider-
ation Of PrOmotion to tilt! J:oSt of'officO Superintondent 

the Peview Com"ittee, It 

is  a  1 	zel-evi-Int tO mention hore th.1t the Viv a voce  
is scht-clui6d to bo*  he-10 on 2'4*1, ~ 000. Therefore I 

requc r t ycu the 	 of 
r~.,View 3hould be conipl e ted 

.before holdinq the viva VIrce test 
. under lntim ~.tion to 

,the un 0ernIgned. 

COntdtobs 
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In thr- above cir c,um  tcncea 	Would most 
humbly and f(..rvently r equtst and appeal km fore your  
honoUr-to kindly 

intervent in the mat or and review 
MY CA,"A kmeqjrg in

. view ti le  facts 
ntcted above for 

redressal' o f my 
grievance and oblige, 

Th ,inking you, 

bA- I CoPy Appeod 

Yours faithfully*  

Dato 1 	
'9000 	

J-~'OU-JCL  "06A . 

Nanda Dhar) 
Office Superintendent(officia t - j  nq basid) Office of the 
Chief 'Engineer, NeFoRailWay,, 

Raliyaon-11 

11"S  Of tht, 

ALA 

e 
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BEFORE THE CENTRAL ADMINISTRATIVE 

TA IBUN AL 	AT 	G'UWAiATI 

GUWANATI BENCH 

GUWJKAT14 
-61ci  

24 THE M ATTER OF t 

~0* A# N9,107 of 2000 

Smt# Nanda Dhar set 	 ipplicent* 

V's ON 

1* Vb1on of India 

2., The Chief Pers*nnel, Of f icer# 

F4 #FoRailway#' -  Yjallgaon* 

The Chief . Engineer( construction) 

N.F*Railway/Mal1gaon9 

A N D 

IN THE MATTER OF s 

Written statement for and on behalf of the 

respondentse 

it 	7hate  the answering respondents have gone through 

the copy of the applicatisn filed by the applicant and 

have understood the contents thereof* 

I  2* 	That&  the application suffers for want of valid 

cause of action for filing the application* 

3# 	That#. the applica.ti*n is not maintainable in Its 

present form and Is f it one to be dismissed i~ liminet  

I 
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4* 	2hat&  the case suffers from misconception and mis ~- 

Interpretation of extant rules on the subject,ind is a 

vexatious one and Is net maintain able either an - f ect or 

on 1 awo 

5* 	11hat#  for the sake of brevity# the respondents 

do hereby abstain from resorting to specific ZP4 matia. 

culous denial of each and every statements in each 

paragraph of the application* 

6* 	Thatp  save and except_those statements of the ,  

applicant which are either borne on records or are. 

specifically admitted hereunder ', all other averments/ 

allegations of the applicant, are enphatically denied 

herewith and the applicant is put to strictest proof 

of Sam* 

To 	2 	 ken in the case are ~ J atv­  all the actions tal 

quite In consonance to.  the.extent rules and. pr9cedures 

on the subj ~ct and al 1 actions are quite _valid& -l.eg 

and proper and have been taken- by ~the .  Railway _ A#4o& 

rities after due application of mind,Andinvestig,ation 

Into the case and also as the merit' and f act of the 

case demanded and there has been no Irr-egplarIty @ ,..-

illegality* discrepency or arbitrariness In the case 

as alleged* 

8* 	Zat# with regard to the submissions of the 

applicant at paragraph 1 of the application It Is 

stated that 'the word "Irregular selection' s  as used 

In this paragraph is quite wrong and hence -denied 
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emphatically*  Jh fact the selection was held following 

the existing rules and norms for holding the selection 

and there was no scope . to allow the applicant to appear 

In theTiv,&-voce test'as she.was not found suitable In 

th-e-Yritten -test even .  after adding grac~ marks (moderao 

tIon) and notional seniority marks,$ 

9#  ( A) , 2h at*  with. regard .  to aVerzwnts at paragraphs 

4*1 to 444 of the application it is submitted that 

the respondents admit those statemnts which are 

only borne_on .records and the applicant is put to.. 

strictest proof of the reste It is correct that the 

applicant appeared In the written test held on 

5&12.1998 In pursuance to the notification dated 

9..6.10.1998 for selection of Office SupqrIntendent 

Gr adeft. 11. But As 
- 
she I co.uld not qualify. In the Written 

1;pst.. she-  W­as,.not e.ligible .  to,appear In,  the vi~, a!-.voce 

test and hence- c9uld not, be allowed to appear In Yiv&. 

voce test#mM I 	xxxid No such letter of the 

' 

Railway 

Board bearing No*W254/0/ ~t,:H(C) dated 9"6-97 as 

stated by the applicant appears to have been issued 

by the Board or are on record* Furthero  the applicant 

has not annexed any copy of the letter *  

It Is emphatically denied that any of the maada-* 

tory Instructions of the Railway Board was violated* 

Regarding holding of supplenebtary seleetion 

It Is " st,~&tp. thA thc-ire 18 no Violation of the Rule 

In holding the Supplementary selection* Rule 223 of 

the Thdian Railway Establishment Manual Volume X 

(1989) lays down as under s 
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A Supplementery selection. may be held 

In the f ollowing types of cases z 

SUM.Ons for interview being received too 

late-by.thq candidates making it —difficult for 

him to reach the place of interviewl 

-., Admin Is ti: at ion n.,s *failure to relieve him 
-in time for In terviewl 

Sickness of. the candidate Or other re,ason 

over- which the employee has ..no,  control&  Lb. 

avoidable ..absence will not howe vpr#.,include L  
09, 	 &fiekde W111 6,10- t ho5ftVft -0  absence to,,wedding 

.or  similar f  unction or absence over .  which he 

has.control o  Sickness should be.covere ~d by a 

specific service from the Railway fledical 

Officer o  
IT, 

w Not more than one supplementary selection 
it. ihould-normally . be held to cater ~the needs of 

the absenteeA due 'to sicknessp non-Intimation/ 

late IntimatIOn of datp-5 of test.5 etc *  

'7h.e second supplementary selection should 

be held rarely wjth ~ personal approval of C-PP*O# 

bbsed on writ of e ach case,9 

3h the instant case the supplementary selection 

was held on 10-11--99 and 31-120-99 with the prior approo. 
Val of COPOOO and the question of taking 

. 
approval of 

the General Manager does ncit arise* 	
4 

41 

M 
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-As such It Is quite evident that supplementary 

selections were held properly and as per rules *  

A Photostat COPY Of the Rule 223 MEM is 

annexed hereto as Annexure $A' for ready perusal* 

(B) 	'7h at* as regards the allegation of calling 

iz~ellglble candidates -in the selection#  it is to 

state that there is no objection In calling employee-s 

even with less than 2 years of service for selection 

and keeping them on the panell, Crders of 	mo pro tion 

should be issued only on the date on which .  the..candlo- 

date completed 2 years of service *  11he.only point to 

be seen,that -the candidates to be considered for 

selection should have'put. In at leas~t. 1 year. of 

service (Reference Rallway . Board's letter No *E(NG) 

U94./PM.T/17 dated 1-11..94)o 

Men ce P the allegations regarding holding 

selection without obtaining competent 'autho I #Is r t 

approval eg* of G.M* Or calling of InellgAble candl.- 

date# with less than 2 years service as Head Clerk #  

are denled*  

A Photocopy of the aforesaid letter dated 

1-11-94 Is annexed hereto as Annexure  IBI for ready 

perusal* 

( C) 	Ihat& as regard the allegation of viQlating .  
Articles 14 and 16 of the Constitution of India by 

showing the vacan ~ ies notified for selection for 
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Scheduled Caste and Scheduled Tribe candidz ~tes In. 

excess of the vacancies earmarked for them&  It Is 
P 
beyond Intelligence as to how the applicant has drawn 

such conclusion* In this connection it Is to submit 

th at 

(1)~ ~4e. nuaber of -candidatps-called f or.reserved 

vacancies of Office Superintendent (I#e #  ~Wii) 

In  scale Rs*5500-9000/- has been assessed as 

under s- 

S#C* 	4 X 3 	12 

'T*' 

	

2 X 3 	06 

Total 	18 
am ~ ~ - - - r- 

As. pe. 	 r:ocedureg  r _ pe servat Ion rule . ,and, selection p 

the.nunber.oi- staff_. ~P be cal~p4 for - pelectlion' 

$3 formulaeo Mence .18 reserved candidates 

i*e o , (SC & . ST) were to be called in the selection,*  

Since . adequate number of eligible candidates were 

not available in the . 'reserved communities #  only 

17 candidates could be called# 

Hence alle ation of calling excess number .9 

of reserved candidates or alleged violation of 

the consitutional provisions in Irticles 14 and 

16 are completely incorrect and hence denied 

emphatically* 

10*A) That* all the allegations as have been made at 

paragr~ph 4*5 of the application are baseless *  vogue 
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an d appears to h ave been made on surmise etc*  M d 

are denied herewith *  It Is to mention herein th at 

(a) she.-has been cOmPlain ing after the 

result Is Out and -Pevqr. lodg!ed_ any 

COWlaint..-Of alleged irrecrul arity ..  

immdiately after selection was over* 

,(b) Being -a Government. servan. ~t and 

respopp ~b~q citizen she should'not 

~Avq put . cost on the integF#y of the 

PkSPOPP~b~e ra4way offic.ials/selepc.. 

tion personnels without any base -,and 

this reflects only unsavoury taste. 

(c). She co-uld  --not pip point _ any parti. 

cul at off icial Or give the_ Particul ars 

qf ~O -alleged Irregularities or m' an U 

Pulations.in  the process of allotment 

of  marks In notional seniority or the 

names of personnels(Head Clerks) who 

were f avoured I I leg ally to appe ar In 

the, selection .  or who have been declared 

successful In the selection Ignoring, 

her claim or as,,how she arrived at the 

conclusion .  that the notional seniority 

mark.s . was alloted on pick and choose 

policy etc*  and also what provisions of 

the Railway Boards circular dated 5-12-84 

were violated or as to how she could 

allege about the hostile discrimination 
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against here Assertions about her good - 

performance in the examination is her 

awn assessmentonly and such guessing 

cannot be accepted *  

(d) .4,_ also aPpPars th at such wild alle,*, 

gat.-Pons- have either been.,made-purposely 

to_misle.ad.- the Hon 1ble Tribunal and or 

out of frustration #  

4t is also denied that any valid 

representations were ever submitted by .  

her  which remained unattended to or she 

i~as lllega; ~y -debarred -from appe aring 

in the viva-voce test or she would suf fer 

any,.;LrrePa# able loss for losing, the 

chance of appearing in the viva.-voce 

testo 

10,p(B) However#  for the sake of transparency in the 

case the following facts are also submitted s 

M From evaluation chart It reveals that the 

applicants Performance In the selection was very 

poor* 

(ii) The 1 Drocess of selection are done confiden-

tially In a confidential file by the nominated 

officers* No officer and staff other than panel 

approving authority and committee members have 

access to that confidential file,* 	 IL~AA 
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Tie Railway Administration has also evoivj~d 

the unique process of evaluation of answer 

scripts to avoid irregularities and manipulap. 

tion by alloting . coded roll nunber on the flyA. 

l6aves_of each answer .scripts end seperating .  

i!:~e f ;y.  leaves contain in_g-or~gln al.  roll number 

as well as the coded number and keeping,all 

records.under~ .qusltody of cadre. ,officer for 

which selection Is held* The answer sheets 

sent to the evaluating, officer bear the coded 

roll number without their names..so that.,the ..  

,Pvaluating of ficer does .  not know -the . Identity .  

of the candidate q# After evaluating the answer 

bpqksa, the evaluating _Pf f Icers. tabulates the 

'P--J~ks_Pi~tained by__:~rax~4ous candidates-  in, a 

seperate sheet duly Initialled by him and. submit 

same to the committee In a cover* 7he committee 

X 1A* decodes the mark sheet and records the 5011V 	 . n ames 

of the candidates against the code numbers *  

From the above process #  -it would be evident 

that there Is no scope for manipulation since 

the evaluating officer does not know the Identity 

of the candidates and all such allegations of the 

applicant are unwarranted and appears to have 

been made only to derive Illegal gain and get 

the selection In question nulliflede 

7he above selection process was also adopted 

In the instant case also* 

	

(III) It Is also to state herein that there were 	~4 

41 

41 ~ 
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58 number Of candidates in the zone of con 

deratlon for promotion& Out Of Wh ich On 1Y 3 7. 

appeared in the written t4ikat*  ja thr., iiritt= 

test reeulrea humber of candidates were not 

found suitable.for viv&--voce test o  As such* 
with the . . japprov~al . of the panel ~pprovjn.g  

.authority* the result of the OSIZ --I (Rs*55. 00--9.0oo/.) 

468 bepn moderate d by., awarding grace.-.marks to 

all.candidates #  the 	 QQt .  

dec.1 P-re d .  suit able for viva-voce test (even 

4f~er gAvIng the_notional seniorit marks and Y. 

9F ace marks) - because of her Poor performance 

In the selection. 

In this connection it is further submitted 

that.In order to cualif y f Or vIva-v.Oce test one 

has to_secure minimum 21 marks in the Writ ten 

~est .(Out Of..35 marks) *  Otherwise one has to 

secure 30 marks af ter addAing notional seniority, 

marks* 7hus in any case#  one has to secure 60% 

marks in the professional ebility (Written  35 -  

+ viva 15 i*es 30,out,of 50) and also to secure 

60 marks .  In aggregate *  But In this Instant case, 

Fts* Nanda Dh,ar neither secured 21 marks nor 

she secured 30 marks after adding notional se" 

nI0r1ty markso So she could not quplify for viv&. 

voce test* 3h the selection out of 3, 7 candidates 

17 candidates could qualify for appearing In 

the viva-voce test I.e. serial numbers 30  4,p  60  

12g  14#  15&  17. 22. 23&  27#  28,v  29 *  30* 314 34# 
3 5 an d 3 6 * o~ UZ kL--t 	'~- t— It ) 

.1  
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Tabulation of marks in the Writtest test( ter 

warding grace.marks) are annexed hereto as Annexureft. .e 

for ready perusal for the Hon'ble Tribunal* 

Prom - the a aid annexure.. it,would.be  qu#e. 

evident that she secured only 8,#75-,Pl!is .5 jRarkp-.(as 

grace marks) Put of 35 marks* 7hereafter#.  adding 

12#11 marks as Notional Seniority marks the Grand.. 

Total comes as 25*86 marks i*e o  less than 30 marks* 

So she was not qualified to appear for vivai-voce 

test* 	 0 

applicant -  has.AlSO tactfully evaded to cite 

al?y proof relating to . her baseless allegations* Her 

fqkllowing ' statements/allegati.ons at..pages 7,and 8 of 

the application of *.most of the selection process 

either for promotio~ ,or..:Eorjnitiel recruitment*  

there are I 'arge scale manipulation is being occurred 

in  the...interes.t of a vested .  circle working ..~n . Railways" 

and "the examination was held.on 2.5-10-199.70  the. , 

applicant was the victim.  of manip4lation discrepancy 

and violation of statutory.railway Bo,),rd*s circulars., 

in the process of allotment of notional marks In the 

answer script.**#* 	are not backed by any evio 

dences and supporting documents as to how such alle- 

gations can be fitted in her case and hence are 

unwarranted and undesirablea 

'Ihe~ applicant is also put to . strictest proof of 

all such wild allegations and the application is 

liable to be dismissed on ground of malafideness 

etc. if the applicant fails to establish her allegations* 
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lie 	7hets the ellegati)ns ne rr. ")de at peragriph 4,6 -  

of the ePP-licatlon are nct correct enAA hence emphe-

tically denied herewith e  %le applicant is also put to 

strictest proof of all these ailegationse It is denied 

that notional seniOrItY Mlerks were not aWarded to her. 

.14 ,  f a0tv notional senior-Ity 	were gimn ti all 

the- candidates who appeFred In the test O  f oljow:,,n r~, 

'the existing norms of the selection* Further*  the 
. 
re 

18 no scope to doubt regarding the fairness o* f the 

selection process or infringement of rules, *  

A copy of the marks obtained by the 37 candia 

detes (under different heads) who appeared in the 

Written test Is annexed hereto as Jhnex urcN.0 f or 
ready perusal* 

12* 2het#  with regard to, averment at Paragraph,4*7. 

of the emlicatlon it Is submitted that it is'not 

cOrrect that the aPPlication Is bonafide one *  

13* That* with regard to grou'nd as stated at paragraph 

5# 8 and ,9 of the applicatimo It is submitted that In 

view of what have been Subluitted In the foregoing per &. 

graphs of the Written Statement noneof the grounds. as 

Put forward by the applic ant are  sustainables 1he relief 

,as preyed for In paragraph a and 9 of the application 

are als 0 not admissible in view Of the f act of the Case,, 

Xt to reiterated that . 

(a) There is no ground of discrepency or unfairnesse 
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(b) Candidates were called as per rules t  and* 

'(c) No llleg ~nlity occurred In holding the 
. 
supplemntary selectionsp 

Bligible candidates were only empanelled 

.after due observance of all extent rules on 

th I  e subject* Even persons who completed one 

yeers service In Immediate lower grade'for 

Which selection is held Is eligible for appe&- 

ring In the selection* 

2he selection of 3A/ 11 was he ld f or f orming 

a-panel of 21 candidates, Since -die selection 

was held: strictly -in. accordance. with the rule** 

,Only 10(ten) candidates.could be,empMelled for 

Pr9motion 1,e, serial Nos., 4 #  12*  140 , 17#  23j, 

27ip 28*  30aWd 31 .  and 34 out of 17 codldates 

eppeared in vIva-voce te"st, 

if) Since -the applicant was not found qualified 

In the Kritten test#  there wp-,s no scope to 

I I 	allow her to appear in the viva-voce test t, 

14* 2h at# the answering respondents crave leave of 

the Von ~lhle. Tribunal to permit It to file aidditional 

Written statement In future#  in case the sairne is 

.found.to be- necessary for the ends of Justian-# 

15*  'Ahat#  iumder the facts and circumstances of the 

case as,  stated above* the insl.- ant application is not 

maintainableg  and&  is also liable to be dismissed* 
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V R RIF IC AT ION* 

sr I 	 V\ 	 s /o 

aged about \f\ !~ ye arsi, by occupetlan 

servlce,e  at -present working as. C ~ b Al 

of the H#F*Railway Ad-ministration #  d,,  hereby ~ols,.bmjy 

affirm and'stzite that the statements rrade at p er agrephs 

I and 5, are truse to qj knowledge and those ma4e at 

paragraph; 8# 9# 10B#  11 are true to my Information 

as gathered from records which Zbelieve to be true 

and the rest are my hunble submissions bef'ore the 

Han'ble Tribunal-p 

Chief Personnel ~Offtcer*(_A) 

N.F,RailWaye Maligreon 

for and an behalf of the 

Answering resrzmde.nts *  

-offic,  

lu 



promotion, he should be assigned proforma, seniority 
position vis-a-vis his juniors promoted earier. 

E(NG) I-73/PM 1-214 dt. 8-11-73 

224. Refusal of Promotion 

1. Selection Posts 

The employee refusing promotion expressly or 
otherwise (i.e. that he does not give in writing 
his refusal but also does not join the post for 
which he has been selected,) is debarred for future 
prbmotion for one year but be is allowed to be 
retained at the same station in the same post. 
Promotion after one year will be subject to continu-
ed validity of the pariel in which he is, borne 
otherwise he will have to appear again in the 
selection. 

E(NG) I-64-PM 1-66 dt. 21-1-65 & E(NG) 1-71 
PM 1-106 dt. 15-12-71 

at the end of one year if the employee 
again refuses promotion at the outstation, his 
name may be deleted from the panel, deletion 
being automatic requiring no approval from any 
authority and the administration may transfer him 
to out-station in the same grade. 	He will also 
have to appear again in the selection notwithstand-
ing the fact that he in the meantime, has officiated 
non-fortuitously against short term vacancy based on 
his panel position. 

Seniority will be as from the date of effect 
of promotion and he will be junior to all the persons 
promoted earlier than him from the same panel 
irrespective of his panel position. 	He will not, 
however, lose seniority to another employee pro-
rnoted to the same promotion category during the 
oae year period of penalty as a result of a fresh 
selection subsequently held. 

E(NG) 1-66 SR-6/41 dt. 14-10-66 

11. Non-selection Posts 

(i) Such an employee should be debarred for 
future promotion for one year but not be transfer-
red away from that station for one year if unavoid-
able domestic reasons exists. He should again 
be debarred for promotion for one year in case he 
refuses promotion again after the first year of 
debarrment or refusal of promotion for second time, 
the Administration can however transfer him to out-
station in the same grade and the employee -has, 
again to appear for a suitability test when. his,t ~~ 
for promotion comes. 

Supplementary Selection/ Suit-ability Test 

(i) A supplementary selection may be held in 
3flowipg types of cases:— 	 i 

(a) summons for interview being received too 
late by the candidates making it difficult 
for him to reach the place of interview; 

N  Administration's failure to relieve him in 
time for interview; 

(c) Sickness of the candidate or other reason 
over which the employee has no control. 
Unavoidable absence will not however, jp-
clude absence to attend a wedding or similar 

which he has function or absence over 
controlled. Sickness should be covered by 
a specific service from the Railway Medical 
Officer. 

The supplementary meeting of the Selection 
should as far as possible be attended by the 
Officers who were present at the first Selection 

I and held within one month of the first selection 
e return to duty of the employee concerned pro-
that the employee returned to duty not later 

three months after the holding of the first selec-
,,In case the return of the employee is delayed 
~d three months, the result of the selectionneed 
)e deferred, the name of the employee beipg in- 
XWed as if he had appeared at the selection 
i first held. Ile employee will not be eligible 
0 considered if he returns to duty more than six 
ths after the date of the first selection. 

D Not more than one supplementary selection 
I d normally be held to cater to the needs of 
~fte ,  due to sickness, non-intimation/late intima. 
of dates of tests etc. The second supplementary 
O.m 

 - 
should be held 

 - 
rarely and with the personal 

of Chief Personnel Officer based on merits 
w1h one& 

I 
1-80/PM 1/188 dt. 31-12-80 

)r non-seldction post, if an employee is unable 
ir in a suitablity test within a period of six 
~ue to reasons beyond his control, such as 
d illness, he should be subjected to supple-
'suiUibility test within a reasonable period 
Ifft to duty and being found suitable for 
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kl.l Ld,*"&Cs, w.csp-ro 	rru,$). 
A!I Controline (I -fficers of thc 
Non-Divisi onal is cd 1-- f f i ce-,  

F. 	Railway. 

The Generql. Socy. 	T1F-RFJ/r-j.jr. 	- with 5C sMre CoPic-G. 
'The Gener,"l. Secy. 	r 	- with 	40 s'carc- c0l.ir;s. 
The General Secy. 	A- 1SCTRF-J'./M_-G - with 2n SPAre C,17,%iCS. 

Sub..-- Rel,-matim of 2 ve-lrl' 	rule for 
pror.otion - del ,-~Fttion of ,lower 
t-o the General Van;4 .E,.V .. 

/1 7  dated copy of rly...; P:)Prd's ictter 'Ll.o. F (P t 
-1-oa rd*S P.arjAer letter as 11 -11 94 ~' re -garding t ~-e abovel qn.ii -lance. 

s ref"erred to in their present letter Was circulAted tin e 
circ -,aar YO. EMS-31 5 dt. 1 0- 03-%. 

Ulas Ab OvQ. 
rErS(-jT,,_jFL, C_Frj For CHIEF 

~A (copy of Pay. F oa rd s 1 et te r 1 3  0. 
Sub, p elAyation of 2 yeare rule for 

pror-c-tion-delegaiion of .  r-wer 
to thr. r-enevil rrtnngers, 

Pursuant to the recormendFtion of the Rly. epard's refc-rence 
m 	

-r 
nittee, instructionS.0tre iss ,_ied undcr this Vinistry's lett 

- 
c 

0 	 f' , 	T %1/85/a-1/12 (RRC) dt. I ~:C2-87 PrOvidinp f- ~r 2 yc-arsl service 
_Tp be 

er 'grade for All Pr_- Otions within Grour-' in the invedi;kte low 	 if yiers-)ns witt, 2 yeirs' Ccrr ~ ce ir- Rt 	 - t sh-vild b - 2 ye ~ftrsl rule also provides th ,' 	 e ope- 
the irmediate lower grade are not Rv ,-j iIFtje,, the ros 

rated in a.  lower grAde. F~ owevery  :kmz. it has been ncticed thitt ir, 
R 

nurbe f 	s persons with 2 years' service in the lower gnadc are 

not  ~r 0 	e 	
the higher gridc-4-itlt~~,  

eadil,Ffvailable for filli ng  up vacancies in 	
9. 

icz,,,Cometimes not li~
rlcticRblc to or-cre"te the posts in thr 1-nWer.grade . 

in ~uch cases the RAilwRYs have been al. ~
proAchinC the Foard f: ,r rolR- 

.xation of the 2 yeArs' rules 
in the  interest of administrPtion. 

moo 
WttkET Witter has been considerdd by VV P. ~)ard and IFE, 

ThL 	 c 	e V i-At c% cr o ri: e s tl 

I ,." 

few 
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0entr&I 	 Tribunsl 

4 JUN 20 

Ben-h GuWallat 

IN TiE C94TRI-L ALMII~ISTWaVE TP.IajN;L ,,GjWj4jAZ[ BENCIi .  

IN TiE MATTER OF - 

O..A, Noo- 107 o.-F. 2000. 

Smti. Nrindrn Lhar. 

* 0 0 0 0 9 Apt)."Lic imt. 

— Ve rsu s- 

union 011.,  Inea-La & oti-lers. 

ReSDOAdentg, 

AP e, 

IN UIE MATTER  OF 

RejoiAder on bdu0tf.- of. the Vplic,-,It 

GgrInst tle Wr-,.* ACten Stritem -ent 1,11ed by the 

Re.VoYl den ts, 

A MPY Of. tile written stinteme-It U.-Led, bi ti-ie 

Reapon den t as 11 as been served upon my wj-i ,,j set_ 61 d On recellp t 

o -jr.-  the nlb'resr~.ie, innnxm.r~tio.n I me 
t my 4-Ocr)~ COM'Sel- I 111'rave 

gone 	ti'le writtEn sti- temeAt Me, UnIderstoOd. ti-le 

Contents ti-terwl` 4-~n e filee t5§is rejoinder being ;-c-q-1:"LrAtee.. 

with the facts and cd--rc—tmQt,-pceq oil t:,-ie cr se. 

-1 

2.09004 



0. 	2  MW 

'11'Int srve and, except vkint is Vecilficnily 

adm-itted in this rejoilider ale, the sti1tements 

IL  r,re w-,Itrr.xy to tile records of tiie casse 	be eeem e 

to hr-ve been denied. 

Z-i;7,.t v4Lt;-,  regard to the st.1tendits. maete in 

p.,-xr,grr,phs . 7, 8,F  9(A).,, (B) Me, (C) of t7he written 

st ntement*  the Applic',~At di spliter,  ti'le Wrrectness olff 

the sm. e rvi el reiterntes tl ~ e stritemen ts Made in prrrgrrphq 

4.1 to 4.4 of tile oppeell petitio]n We, stAtes tl -1,-,t tAhe 

mrUldr,tOXY Ra-le 1",ns bee~ viol-nted in regnrd to tie 

nqti:r,;ied.v;-,cMcies and, t1le selectio;n srabseqnent thereto 

tand tie number of crAdidates cal.led, -,Ibr in ti-te written 

test* Zle Post 05'.' 0* S* Grnde~-II is -, sellection G'rade 

po sto Wa e no ti f i ee. can e;,. d-ites -"#n th e notifi tion  ert . c; 	ee 

9*10.98 would ai'low t1int tile Responeents oathoxity hae, not 

ti-Xen into consider.1tion the existing vj-,CrA~c~Ies p.tlt.js 

t,ko .se anticipated diriilg tile c7i.-irse of. next 15 ronths. 

Sle post 0 f. Oo S. Grade II -Dr viiich written test and, 

been theld belongs to co"astniction org.-sisrtion. Me 

concept Of asIticiprited vaciracies sboule. be  eeemee, to 

connote the'oo.1-lowing types oil. v;-canaie s  vi z  ; 

(L) 	Vzc,-,n ci ea on nca.)UA t 0 f jlorm,Ol- wrastinge vi z 

reti, roment,p sLipernamluntion ; 	 - 

(") 0 0 * a * a 

1W 

0 
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Vacracies likely to be cinused ns ;~ re,<ult 

Of 	1"Inving given notice '.or voluntirxy 

retirement pmovided the sinve are likeLy to be 

r,ccepted ; 

Wcancies in higher grnee in tl-ie 4,;~Anel the 

fil-',L.*'L ,,Ig Up Of. i4lid-I uill result in the need 

to make conseqaent eppointm-ents I.XOM Vle Proposed 

pnnel ; 

Vacancies likely to be cn4szed cbe to st,- ~ ff.- 

Apprwed to go on d%rutntion to odier -units 

(V) 	Number of st.-if-E-1 alreaef W.1pamelled Oor ex-cadre 

Posting 

Wxrscies likely to nxise elle to crertion o -.'- 

nde!ition posts in i'ligher grades nne, also in the 

mr 	 ;"Iy t!"Ose pxoposa7l-s Ae grunde.* MIis m;j include o 

vAid'i arwe been c%iairreea in by Acoxints ape. 

qppmved by tile competent -jithority -A d 

W"e vacancies aelLsing out of the Onper, vi-iere 

sta-f-I! are likely to go out on trinnsfer to otler 

R.-,AlweVe1MVA.,Aons d1ring ti-l e  p er-',oe, Under  

con si derntion. 

it is*o**** 

F 

I 
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I t 	 tion .4 . r;.so P. mt-Adintory dity o f  the Selec 

Bo  a rd to c,-,-L! ti-te eilgible staff  115or written -iAe or 

vivre-voce test tiptO three times tile inumber of: exilsti'ng 

-py 	 ci es 	a rly pticiprited vinc- 	 m 	tbe number of.-  

S. c./ s. T.. cro ed. ezites to be ccin si dered 1,00 r sel ection 

'nee, in tbe -,,qrjne .1ines in rel;.-~tion to Ld be deter.0 

t;-ie number oll posts reserved ',br sudi crP6dnteso 

-ie cnndidrites it mny be pertinent to MeOtiOA t!"At t1l 
11 

in tl-ie zo -ne of! consider.-Ition hee, been informed ine4-d-

cixa:,.,"Ly of. the proposee. selectiao ; ,me instracted, to give 

in writing tiieLr 	 to pnrticip'nte 

in t;'ie proposee, selection* 	a cone;Ldrte %Ao neitlier 

appear in t;,ie w4tten exan-linntion sdiediled to be held 

nor in6crte t;leir unvillingness 	be trented rus 

arving nvniied oj-'-. -P opport--linitY. Moreovert  the 

oV.loyees 410 'I"Inive expressed tlle ~!-r unwil-lingness to 

rinverar and 6*Lso those 410 (b not 'Odl -fil tile elLigitility 

0,DA6t:Lon ,,-, _-ilou.1-d not be revoked irnr detern"'ning the 

-11 el e vhidl Alionlel cons-lat o-,- persons vA."s-ling nne, 

"ogible to tlie extent o -jr.-  t;lree times the vac6licies, 

In tile 4"n-stant mse ndv m-ce intim.-ition had beei 

given to ra.l cmdLeontes in regard to holLeAUg tile wAtten 

t es t -p d t;,iereoDre lholelng oll one supplementzzy test for 

absentee eDes Aot nxisee Sle No P. Rri!W,-W vi de cirailar 
0 

I 	j 

dr,ted* 0 * **' * 

I/ 



e,ated --k 2. 6.89 ha d. c1nizi:CL ed til e p ro cecb re 23 r - 

m 	 * c;CLeAdr-ir 'D'r selectioll in vnriauss gr 'de.A . rin ten ra c e o j1-- 	 rl 

in puraroce to tie B: ~ ardl  s letter oil.-  even, rmmber datee. 

22,7.88,, uilerellin ti-le elnte Mipplement-nry exi-m- I nntion 

,),-,e, been gpeci:rlee. In view of the Boare! s, lett'er'dated, 

22*7*88 jjAdi has been -Imp.lemented by tle Railwny 

Aeviini gmtr.-~tion *  tie dCoLegation of power Of-  holdLlg 

seome, supplementnry test lh.ms  been Wi ti,  I d r.,-. w-n - -n e. ~ 

tim-e having been g~Lvei -,:or notlAring the sxippl 	t emen  rry  

ex&rL-'nr,t:Lo ,"l, tie suppiementruy first nne, secone. test 

hO 	 , ry Let on 11*10999 innet 3:L*.'&.2*99 are illLegr,,",. #  ariltri, 

"I e vA thaa t jurise.Lction ma:Ln 2L de al d tl'i e re.<.Ot. t on tA 

nb~ve test announced Elityuld be decl;%red as a null'ity 

in the f-acts md. cirmpist.-Aces of-  t1le case. 

It m;W Mrther be mimtioned. ti'vit rOOIL OLigible 

cme.1dr-tes xi'lo were remi-ned inbsent in on selection test 

di e to sell ckn ess m,-V however be son si- deree, by .7, 

kupp.`i.ment;-,ry aCLection BOard proVl ded, the plien oj. 

sickness nire SupPorted by r. certL- IlIcnte iza-ied by r. 

RNSAW;T me6cr:L eathor-ji -ty roe. this is -vp.Uc:aj::r'Le an.-#Ly 

-ie initir;t selection -se, not to the suppleirmt.-Iry to 

S e7j- e cti tol I ( vi e6e R. B. No * E (N 1 -8 7/PM .1 -  18 ( AI RF) 0 f 

27. 6.98 o  Moreovero  uilere ',.& 3 ratio is not ;!pp.`Liee, 

E 
	

,.,Dr the written te,-mtt  the beAelOiLt 

exmin ntion 



j 

- .1~1 

b 
N/ 

~ 6 .~ 

exrpin r  ,tion.i,q,not cpjp3UcrMe, In tbe insti-git cv,&e 

I x 3 - jrrtio h nid no t been i7pp.li  ed fo r calli'n g th e can a dates: 

in the'written test rAd ih lence the ben:egLt of. supplementaxy 

exmination to the absence in the orlqlAna written test 

is 	nrUtrrxy r0d ~ witilalt juxiseiction and 

snacks mr.la  fidet rore' so, vihen 1--f-Avourttism has been 

.-hown to -  tj'Ie cane.Ldates ,  JW V4. thout wy vr;Iie. re.-Ison. 

%-I e i n eAl e ren t A t ti M de i ri t;i e m r. t t er o l s el e ct:;. an o -J. 

nbsence vio-Intes ArtidLe 14 -,nd 3.6 of tile Constitatio ~n of: 

InMas  

. In regard' to dCLry. In ho.s-e-ing tile test #  the RrAlway 

Ebare.,  vide R, E6Noe E(I~ Q 'L-96/CP/8 dnted 9*3..97 tire-

specifted th;!kt in order to enaire expee. ~tilou_s :0Lnr:Uz&ti'-.')n 

oil. tkie sejectionp the dntes of. written testp siapplementzly 

test and vivne-voce shoulLe. be  J'.nctLc.jted in the notj. 21  c,-jtjo)-I 

iseuled f-or zelLectia ~n. 21ese dates sl'iau."i-d be so fIxed 

t~int the entire se3kection process incl-aeing 41 o ti j-:j C.1 t: L  o il 

of, p;-;l el i s comp.1 eted %4 thin r; p exit o e, o f 90 einzy s to 3. 20 

m. r eiv 8 defen etln g on tli e number of strzj.,. invo.lved nind 

.,i-iethe.r not aip2lement,-,V k test is ',i~eLdo  The RGILIWAY 

Ebard h nve -:vi rther deci ded. 6-1 e cr:L en eAr o -21  sel ection mr.y 

IJL I 	 tiol miltaii,  tile 	items -,-:or expe&-timis f.in r."Li zr.. 

01! PAACILS viz 

CIL) 	Categoxit -,r1nd gr.jeA 

(2) 	Dr-te of' Lagning the notillci -,tion 

(3).*006 
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Erite of cal.ling -,nr service recore. ; 

D.-ate of hol-eOxAg the weitton examins-ation - 

Date of holang interviews 

Date of Lubmission of. jp.-,pe.-L IrDr epprov,-.1 iand 

Date Of-inota-LELcritio3l Of- 

It lhas -10,arther been I.-le, cbwn, uklere t1le colncernee, 

of.ficers. t;-ke m-re than 2 months lbr :r:inr:Licdn(j C-te e,(riminntion 

0 ,!"-  writteA exou'natioll,  papersp the r,.-me shattle, be brou,~'llt 

I to t;le personn! noti ce of D. P.M, P,H.D. D, rAd lifil case viiere 

t1le elelmny exceeds 3 m.Atliq#  it allaale, be bmaglht to the 

notice Of Gener,-,l MNflziger (vide R, BNo o  E (.NG), 61~87-PM ~ 1~14 

(1-;ERP) off. 22.7,88 6  

ID tile instrat case the -,ib:)ve mentione e, procedire haj 

not been fD,"&,*jowee, reoj,';.t:-~ng ip pj;-AjV~j.-L ,-,tjojj, o-,- m-1  -rks in tile 

written test ;.ne. the caneleIntes belonging to Con,.-%truction 

Dep-artment being invo.lvee#  the Pj:fLncip -,.I Her4e, or- ti-l e  

De ,pr. tm.ent is overr,:L."L i ~i ci-ir.rae 0 'd 	-, tlle exrjnl.n rti 	e ti., r 	 J. 	 e , 

C.P00, is not t1,16 COM. ' etent althority 
. 
in tl-i,e matter of 

sellLection oil- croleld.-,tes be]fong-%*'N;, to 00 ,1strUctioil Depr.rtment 

Od rns jE,~idl rA.'Leged rppzovr:,. by tjie Qp,O,$  i s  ~AtI.IoLl t 

ju li .19. 61  ctiOn L" the m-r-tter Of. ""Ole-Lng t;"e secone Supplement- 
.A  e  

arY test 	<lCil tile resailt so declnxee- iq .1 1 rlA e to 

be set a.4-de rm e. cp a 6-t ed. 

I n regrxe., 

0 	1 

I 
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In regard t:) 1IF!'A"."Locintion ojl-. marks the Se7Lfaction 

Board, should -;L.'Lot the r.-Imrks to the eligibl.e c,-Ad~ e.;~tes 

t.--king tlie -.0b."Llowing factors into accaunt : 

Pt*,--,' 	ClU."Lit te 	 Y. 	 500  

Ul) 	Perso.,"n"LitYs addresso ler-eership, 

me acridemic/ ItedInicnl 	 2D* 

(iii) Rem rd 0 11  servi ce. 	 1 5 0 

(if V) 	SihiorlItY - M.,-Jdmlm M.i-rkq. 	 1 15 0  

Zxe rissessnent uneer the hendIng per,,-on,-,-,L,'Lty,, 

aderess lezder.-4Ap,, rod Ac&de%u. * (;/teChnicr:l 41,7,1_ :Jc. 

ti o n s .Qi au I e. be bas ee, o a ~ th e a s s e s sm. en t r:,L rein ey v bl e 

in ti-ke con -:Leein ti nl Reports of the collcen.leev  r.s re:C-Lected 

by en t4,  es agrIn st v.-XI-0111  s co-lu M.s 0 1-.-  Cm foxmnt o f tile 

confidenti;a report (R.B* Noo  E(NG).L/97/PM*.k/27 emtee. 

4*3*98)o 

Sle above q gui deLines having not been ilb.l.-Lowed ti-te 

en ti re 	o-*-' marks In 6'le written test 6 -iou.ld be 

eledi-i-iree. as I.I.1 egrOL. 	voi 	 mo re cc vj-j en tile 

J. 	 ',.or t th e V 	 0.1 1WPI'M-"l t is 1  -L&-L"g tl 	POEt 01- 0,0 S, Graem i 

3  Inst 10 yenrs, -the mAnot get 8.75 in the written teqt 

rAe. tile Ho.111 IfLe Tzibunr;i m.7 be pier-see, to c.-Il 	th, e 

answer sceLpt in Order to eletev.une the rer:L contmversy 

In i sene in order of oubserve tile cm,  se o -il-  ju st jtfstice. 

Moreover*  0 0 0 * 0 
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Moreovert  tile generrZL M.-Anger has not relcxee, the 

zu.'Le ne n1leged in tile mtter of c.-,13.ing ijle-lig ~ b.-Le 

Mneietf.'tes ':Or apper,~ing In the written test e Sie 

basis of quin-Itis!1c.-Ition in in retCx sti-Adard withant 

-5D." 4.1owing the zu.'!Le cannot be al,"Lowed to operinte in tile 

field of.-  paWiLic employnent, 

W'Ie Vp,'Lic,-r ;nt craves lenve of ti'le Iio,04Le Trib ~n&l 

to 6rect ti'le ReV0,11(lent s .to p j:o eb Ce  tI-Ie recor(a  s  0 4 

ni-irticm."Unre of rbqentee, tile gm-ane.8  of absentigm, in ti-le 

A wri tten test ih el e. on 5 9 1 2*98 PA'd 3 19 3 0.99 Me, 31,12.99 

find. the 61swer script ,,,- of tite wzitto test in the interest 

oa just Justice. 

.1. A cOPY O f  tile circmirtr dated 12.6.89 is annexee. 

hereto as Annex-ire - 5 to t;-liq rejoine.er. 

4, 	MI C,  t wi th regare to the St--Itements M.-,e.e in 

pnrngrsrj~as .10, .1.1 rAd. .12 of the wzittO'l st;4'tem.eIIt#  the 

;VP3.i c,-,n-t di *11 t es th e a~ rrectn es s o J1. th e sr, m. irna e4. 

reiterr-tes tile Stintem-eilts mride in pinrrgympths 4.5,, 4.6 

4*  7 oil- tile 	Petition Me. sti-Ites th-it she hae'a Made 
kepresentntian on 2D- ,Io 2DOO 	 ti"I e pW:CUcCtJo,,,I of 

fin penel zvoti 11 cation eInted 17. 31L. 2Doo ,~ id' Wls not yet 
been clVoqee, ofo  tii(y,1911 

I-- m l-PerItOXY dItY is Met on the 
Re.Vone.ents to review ti-ie entire se7tection  ~i-lic;-, Cil-]Lminntes 
in preferring tile aj-ppen.l. 

I 

Theo 0 0 0  

U 
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Mie Responeleats nave ndnittid tint 17 ciwelemites 

were cal.'Leel -j~or vivin, -voce test and aut of 17 c.-Adidr-tes 

10 candielctes were 115,jund 	for prom.tion nine only 

10 caneldatesz were promoted to the post oil O*S. Grade-11. 

Ziiss -J-.U-ct irp.',.ies thrut t;"e Aotiilee. vaccmcies in rev-ect 

0 f: So Ce ;wA e. So To 'a ave been Bal fill ed, an d. on ly 4 can ei dates 

in tlie unreserved crtegoxy anve been promoted rme, by 

;~nother notill vition dated 12*9. 2000 j, 33 CaOadates anve 

been cet..Led "br written test Vaerein 11 vincrocies 'have 

been shovP to be 1-11.1ed "up by prca~ction ';-.ne., the V,-,cr;;-Ic:Les 

anve been notiliee. Sbr unreserved c'nAdidr-tesr ukibrehs Cle 

co m.mi c;-,tio,,,i ew-,tee, 7. 39 2DO1 waal d show Ci rt only 24 

c-Meld-iter,  from ti'le unres§erveel cc-tegozy canve been inf-ormeca, 

to appenr in th e wri tten test sdi eela.l. ed to be hei-e. on qaTAX 

9*4. 2DO-31- and 8 c0ejd.-ites belongi,ag t7) SOTO emet 1 cnna- 

d,-,te belon(f--ng to S.C. anve been informed jyy r, 	Ut the said 

selLection. 	In tae -il-Ooresnie, con-mm'. cr-tio,,' the r,-,tio Is 3 

ans not. been mrlii'ltninee in reEpect of unresermeel , cntegoiT 
I 

and there being no notiglee, v,-,c;-, ,nqr in re.Vect of S.C. 

b d & T 9 c.-.n ei d r. t e s c,  KIOL i n g in r & C. nn d & T # c r A e. L d; -; t e 

emcks mr.1r, lide~ MoreDver no decision thjs been t,-,ken 

in regnrd to caneld,-~tes belonging to ac. 	&TO  

h4d cp,-;UO-ee- in the weAtten zne. V.Ivn voce test held on 

5,12.98* 11,10,99 rAd 31*12.99 md cmll'ng 13or written 

test.... 
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test agnin st vi- ,cimcies  not 'noti-IlIed, wo-,I.'Le, 6-low the 
mrZLri 111de exercise of-- power in the f.-tacts -Ad , 

CirCILIMsto-incea 	f&,ie case, 

COPi es O f  COMM"i C.-ition drted 1 2.9* 2000 -,n d 

7.3. 20CI are a-11nexed hereto r-a AMIemires 6 rme, 7 

reopectiveLy to ti-iis Reqpin der.' 

%'Iat 61 e a I pplimit zt1bri-It., tl-,,-,t the stintements, 

mride in the rejoinder wou.Le. Liiow  t;-,,-.t -le 	ee o~lt 

C case ,,I-br Inter -ference in the mc-,tter of: qelectjo ~l 11VId 

PtOMOtion ui-Ach 'nza be6a m;-,,,ee vItI-,&. ~, 	 t! .t ' .0villig -ie 

m;'A(*AtOx7' rule as. .1ai e. eown by the Ra.-Lwr~y  Boare mle  . tl, e  

"0""' J:r'L e Tri tun ra vPU.-IL e. be p! en see, to ei rect til e 

Re-EPOndeAtS to PJY>dlce ti -le Records/ eD cumen ts -I ',IC5Wdi4g the 

.0swer sceiptq of the 	 her ITP!icrint vis & VA. s ti-le Ott 
c  'I e ro .Ldr.tes in order to ji;,innuy determi-ne eie rer-,v. 

controversy in i.-.,gue In th e  zpi-)erL'L mae by Eetti4lg riside 
the seLection tae pv3mtion in tahe ptib,,_J c  in tereLqt,- 

v  E g I 	I-  C , 
- 1-  ~ 0 Nl * 

	

1 . 	 13-10 ri vid -e O f  5~,Ixi abdiza Lhr J. J. 	 g . r  - t ee ,bw 
670 years, Hene, Ctej:~c -,t present 	 to  ti., e Po'qt 

	

0 J. 

	

	J. ' 0 	ce - &a;) erin ten e-ca t in til e 0 f  9L ce o 1,  011 ef En (p-' n eer,, 
C7.0 ,-IerebY verilly th.1t the 

stntements m-.-V~e in P-arngrng1has 1# 2#  4 me, 5 nre true to MY 
know.'s-e N,,e Me, ti-lose mrde in Pramgm1phe 3 are ttue to my 

eri --:L G dvi ce an d I h .Ive not eenpressee, any mnteri- 
An d i si gn ti,, i s  veri J-:i cr  on  tili c  e  

	

O.r- 	
47-th, 

	

f. 	2DOI* 

XCL4tdO. VWA 
Si gn r-tu re. 

J 



m 

Kim  em 	5,S  

o oa ce  of t;,ie .1. 

a-ilLef.- Perso~nndt 0.1-:12icer. -  

NO RSIEIuST F WN IE E R Pj-,lL WAY'*  * 

No. r/254/Opt.j0(C)/Woj:kc~-iop. Maligapn,, elAtee. 1 2/6/89 *  

TO 

De Hea&,Q of. prrtmwt, 

All D94s*  DADs & WV4MBQs & DBKS r  

All UStte & Asette Officers of 

N o ~, i el-,  vi sl o n r-5. i s e d 0 f 11 c e r a. 

Zle General. Secretrxy/NFREU/VLG v4t;'l 40 apare cqpie,-,, 

lZie Generr:L 5ecretnry/NEPW/MG with  40 Epnre copies.. 

sib 	M;.,Lnten.-,:nce off. calendinx for selection 

in vinrions graeeso 

A co 	J. 	 s. Al RF ,py 0 Rnil w ry BD a re? s I et t er N o. E (N 0 1/ 8 7/PMI/.' 4/ 

copy  0. em,ted 1095*89 oll the nibove, eubject together witi -i n, 

t~heir ewfLier s-etter No. E(NG)l/87/PNl/14(AlRF) dintee. 

2 2. 7, 8 8 (n o t 6,  - r ail- r, t e el. e 4-4 rl i e x) i s fo xw n  r de e fo r :L n rn xnv ~', ti an 

r0e, necessnry nictione In,  this connection your r-ittention ic-

emmun to the inastructions, contili-inee in ti-iis. office C~, rcalnr 

l  I 	EPS-329(E/254-)-Pt.)a(0 dnteel 27*7*88, etter No. 

S(*I- 11.1egible. 
D;/As ab.-)ve. 	 9.6.89* 

zor CHIEF PERSO-NNFEL OFFICER, 

j 
	 e 0 0 -0 

(0:),4-)Y. * 0 0 * 0 0 0 	. . . 	- 



C,  

~ 13 - 

(lCopy  Rly. Boare? m letter No. E(NG) 1/87/PM !Il41AXRF 

dated lo 5.89) 

SLI b.- - Mainteannce of c,-;oLdpdnr '.Or selection 

in vnrilous grades. 

Attention OJ---  the Rnl1w;T AeMi liistriitiolls is invited to 

Bonre! s letter af even Trumber drited 22.7.88 #  rege-,relng 

cr.Leaeanr for sekection in vnrious grinees. it maintenroce of. 

w;;s  iincicnteet tjiere ~Ln tl"r.t t;,ie delrzy in ao.lelng eaplementary 

gqelectioa 	be eliml- a- ritee# V4th tl-lis- eind in view# 

the dnte-on vihid-i aipplementity selection is to be.Aeld 

I e 	 cc I elections ,!10 Ulf. el be normn."L.-Ly be -noti -Iled nod sud 6 

hesd within libur weeks time f.-rom tiae ey-.te o-jr. tl-ie scredi-led 

selLectiane 	it was  :a-urtlIer lattanted tiint t;je ente :Cor 

aap,,~,#. em on trA xy f ex nr&n n U on (wi t! 	9;p 0 J. 3 to 4 weeks' time) 

llr-.y r~Leo be nnnaunced even at t1le time o -'--"-  Iotilr:ying the 

e,;-te no r the rizi.in selectiono 

20 	In th-e PNM meeting between tile BOr-re. -Pel 6-1 e ;J RP 

heLd on 3/40 ,'L.'L o S8 the Federntiwi expressed the view that 

tliere need not be n second zupp.leneltnzy test -1 1-,  sud'i be 

tile inteatio~n og, t~ae Ad~iinlstration. Ziey #  however, 

etesdred thnt nny orders preeL%-ic:l.', ng a second eappleme3tray 

semectia~n w7nle be given effect to 0~15-y rifter t1he instractions 

contr,la.-nee. in B:)Rrel s letter' ol' even I-amber elnited 22.7,88 dited 

;;bove nre 	imp.-iemented. Zity lllirtlner recpested thAt 

I 	 theo . * 9 * 
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Amixe 5, 

tile instructions in cpeqtion -shaa.-i-e. be  c-eiven wide 

puk&iCity On' the R"-j*L1wt-.YSo 

3* 	Vie m,-,.tter hris been conectidered Dartier by tile 

in tae .5-Light o 1'. the -,L-r)ve, It 	been eecieee, t-j rt t;-Ie 

illstractio0s co,'It,-,~Aed 	B:>rArel s letter of- 22.7,88 cited 

above 	be implemented by tiie 

Of,  ce til i s 	been ftfie, 13-le secoild aapp.-Lemaitnzy test 

33  gilauld not be alowee. 

4* 	ZI e BD;A r. d 411. so des-ire thnt tile instfuctionq Uont,- 1-1-nee,, 

in, tl',l e s,-;!. e., I e t t e r 0 2 2. 7 0  8 8 sh an."j. d be gi v en wi e 	Ci .e pv.jbj- j ty 

ky the 

P.Ierise ackilowleeije receipt. 

* 0 0 * 

(Coivy ofr-  My. Boare! s "Letter No. E(NO 1-87-PM "1.-14 (A;F..RF) 

e-Atee. 22.7..-L988) 

Sa bs 	Mni't1teni-Ace 0!:- Q,:Larlemir Ibr Se7t.ection. s  

i ~ i . v, r. r., L o -,,i z g rim. d es. . 

In tems of'. ','Ai e Rnili w r-7 lb a re~ c, I et t er NO , E (N 0 1 -8 7-PUl - 4 

dr-ted 18.8.1987*  Railwnjs nre reqaired b:) exaw tip ;-, 

c,-,! 9-1 dAr 41-b r. con di cting -,e7i. ection as i:n vrieLo'-'-i s grmdes to 

nelp tile, P-1 61  vrelazAs nctiVities Its" t;-Ii,--:z regnre. and, to 

ensure comp.linace v4t!-i Bonrd' s Orders to the e'.-.-"J'.-ect Clint 

selection siivald be hele at regn.-Lnr injitervc-0-s. 

In 
;, o 0 * 0 	o 
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An,i x, 5 * 

In I r, PNM MeetiAg hel el.betweo the Board nme., tJiRFj, the 

Federnstio-1 urgee, t;,i,-jt qteps 4,j,:qj.lL e be tnken to  .1voi e 

irrega."l- inrities. in selectIO)"s.' P',lrsPlj ~at to delibexintiqlaq. J -n. 

tile PNM meeti,1%, the need to rullere to  exi ,,qtijjg j~jst_rjction s  

~pven.,"% A g se7ie ctj o oi s  W ,7,ls  st ressed I.  n Bon rel' s ',- et ter o f: 

even "PluMber dated 19. 2,880 

Vle subj ~ect agared 	in the PNM Pleeting hteLe, al 

9/10.3.88 vkiereka it wr ,s qtresqet*, by A~:Rl? thlt _qe7tections 

'I R. coat~-.nue to be emlwed 03 	1 	-;0 r -on e reisOn 0 r til e 

others  and thlit C. cniLeneer of s6tectiols vjit;l tnrget a=tbam 

mAkax*  eIntes l3or mnpletion olf- v.,jiloyas stiriges aiuyuld b e 

e,r-,-Iwn 'LIP r,,l e- imP! Gmen tee.* I n - t174 s,  con text,. Ebr% re, emsil r e 

t;" -it th e cnil 611 der o 'I selectiO.,"s i'101,lld cover the wirlo-as 

asteps ii'l in selecti011  " ro cedl re v4 til rp _1 n e4l c,-, tj O*n 0 tj, e 

elnte(s) bY vilidl t;-Ie 	step s  r.re to be -fln-n-lised so 

I  1~lnt nn elff-ect:-~ve wntdi oDtije, be kept over tile I-progres .-Q in 

the implementi-,tion of-  ti-le time 	 6  cr: 'L 	er 

zkio-uld be notified in jemoce prefmrnk ~,Ly 	JWLY 0 -l'! tne 

pxoceee4ng yenre Vle calender m.-y cont.- iloi Crie llb.114.0-wimg 

items 

Cateo.ory nPe. grmnde 

noti, em, t e o ise-ling fhe 	a crtioa 

e t e o -f. cal.-i.-Lng -,:or service rec* Ords 

iv) 	emte(SG) 	 written exivnia,ritio'n 

(where written ex.-Pua;-,dLo,,d' s innixt o5r: selection) 

V) .0 090 0 
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AIMI X. 5 9 

dqte ( s) Of 	 g interViLew(s) 

ex.te Of. suhnission o-r- pnmeL  ',br convetwt 

va CIO Y.%* ty ,  IS I-1pp xOvr.L. 

dnte Of nod'.gic,-Ition of-  p,-,in el. 

It is shopee. ti-int witi-i the prepnxintion oil  r, c -:L e 	r 

gaggested rtbove* it %4L.11L be poqq:dJAe to effectively no-nitor 

the se7tection s  in crdres rod grrees nne, t;-tiq 	pr~ve  

tile wry to obvinte O f  ;lot 	sselecdlons 

in time, 

At th e anne tin, e*  -, clo se watdi ilioxil d be k eP t On th e 

u ti I i s n d on 	e p an e7o- .o ti-ri  t 
. wien cbe to normin! wastr-ge 

fn e pena et. iss erp- ected to be e,-4'1 r,,! stee. w-%* thin 4 to 6 rio-,i, 

131e pmcess .or Cie next qelectioji be sti-irtee. ca-unt:Lng the 

v,-,c,-ad.'.es from tiie ev-te the proe7i. -,'- s ev- ected to be 

e,, a- ,- t e e. 

E b & r d w 0,-.13- d al s o I i k e RAA 1 w -I Y A ft.U' il i t,  ~ t r,-. t: L o n s  t 0 0:);l s: L d e r 

;Aq a Pae,,jns ol- ensu ziI g  J. 

t4rit lionAisintion of qeLect:LO; j q  Cb ;lot get del ry. ee 

When t;"e concernee, officers take m.re thi-M two montliq 

fo r f S.-ain."L."L aiil g ti-i e evzlua tion o 2-. wr-, tt 	excau7 en 	"Ir T, P-per 
the asme :.mould be brought to tile person,-:L '10tice of DRM/ 

P1-10D,- Wien tile delry exceeer, three 	it shoxile be bmaght 

to the 'notice of G4 oie. eud-i crt%,Qe,,q 	 qe7 . _ #. ect:LiveLy  

p Zin C4 pal 0 0 *,* 9 0 0 

-.44, 
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A-n;-ix. 5. 

'n Pzin,cipeL 0 -t,-:icerq. 1  Meeting ;;:i_ 5o tO -.21Tle, aat t -le ren, 

for sudi deli-lYs with ;-. View to elifui),-,te them. R,-lrf3*ler.-tl-ie 

elej,my -'."Ti ao.-j.~~ng Supp.s-emd)t rry se7ie ctlon s  61vaid be 

el.im'-nated, ass, they jillUld aomj-."Lly be ' ~lotL, 2;ee. 	hele, 

,v&thJ*.n 	linnur week.-- -2-.-zom tl'le s-r-te of main selectio'n o  

It m.7 be even worthx~iile to amsie.er  tianouncicig the ente 

Or supplemelitnzy exaniantion (wi6i -, gr, of 3 or week.-R) 

,Wlile notilfy'ivag the dnte ',.br maln selection. 

P.lense ncknowledge receipt. 

99009 

5 

I , 	 , "i  - W - 4 1 T-  ~ T I- 	---r , ~ - : - T Ir T~ ~ --- 'I -- - 	- - 
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j~,  F. RA;LLW.Ay .2. 

041.11-ce oi'. the 
GgiERKL MANAGER (P) 

No* F/254/55 P.11(4 0  Dr,ted 14 2.9,. 2DOO. 

 

TO 
The Secyo to CF/MIG#  
SR. M/ML G*  

CM (CON) /ML Gj, 

0 S W /Ml G. 

 

9 

aib:. Selection for ti-ke po st of 0q/II in scale 
Rs. 5500-9000/- (1 Ro o- alv_i."L Ljgg. De ptt. 

It h.-.s been decided b:> hole. a subection '15or fl.l.ling 

Up Of "Ll (elevein) vncandes under CF/MGI  s of.frIce VeLth brerk 

up 	sC-IiIL.t  ST-NIL) of OB/Grill in ,Rcr:#-e Rs.5500- '9000/-. 

Zle selectio;l j4i."ll o:>,nslst o. ,  b:>.6-1 written test rls We7l " 

as ViLva-Voce test* You are there0bre reqpestee, to neAdse tile -

mll ow g H en 	e & s wo rki, I g I i n de r y oF i to b e in re r, e,.* In e s a 

to rppe;-,r i.n the A.0 weitten exX!m"n,!tJ  A n'r ti'le post Of OS/Gr.11 

op iiort notice* Wle drite ol.-.- wrli-tten 'test V1, 11 noti:aed 
# knxnx 1 rit er on. 

Vie nime Of eligLlAe cnne;Lentes -,re sliovin -. s j~jne J. 	 er 

M. Nrine Ain order oj-. 
'RalioAt Y. 

le Sx:i Pto R. Hiowru* ck. 

2* SA E6K* Drmzo  

3. Smt. BinVnpi B.-sin, 

	

U'l eth er Dessil g.- 	Pla"Ce Of 
U,R/Sg~ ST,  &,- i tion, 

U R 	H d. M eike (M/Con/.ML G. 

UR 	eD. 	CF.,M G 

SC 	eD- 	- Cb- 

4oeoee 
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AMIX. 6. 

SN, Nane *L* 'n order oj'.-  Wh etli er ]Deaign--~- PIP-ce 
0 

 9- 
senlo  ri  2 a 	- 	. ~ U&gc/"T  tion, 	— wo -r-ki'n ao 

4. Sej. B.N.B.-urm.-vi. U R owea- -eD- ,  

5e Sri P*Lo Ban ne UR eo_ 

 Sel Eha~i-1 Foy. UR -Cb- 

 se-. P. Bo ro. ST eD- 

8, Sri Sakurria r Devo U R it- GH/CC)N/ML G. 

9 SrIt. A-'njr:#.i 	Dns. ST eD- CF/ML Go  

10* Smt. Snrasw.-ti 010aclluiy. UR cb- Cb- 

lJo Sri Nirrpjnn chakrab:>rty. UR Cb- Sr,, JDW/ML G, 

12. Sri Saborl% 0-1. 	Dir~s. UR 

13# Smt. alpr-n1hr, CS-i,*r,-,b:)rty, ~ UR ep- eD- 

 Sri Debn1glish 0*1,-%kr,-,b:)rty. UR eD- CB/NL G, 

 sm-t. Nnpez jliar. UR eD- (M/CDN/ML B. 

 Sri Swipan Kr. Otand-ixy, UR (b- C F/M, G, 

 Sri sasZL Kr. Dattet. UR ib- Sr, DW/ML G. 

 Sri Ran Bil.1s. UR cb- CF/, ML Go  

19* Smt. Anil Kumnr H-Irittacherjee.'o UR -~b-' Sr. Dgi/ML G. 

20 #  Sri So  K. Sen gUp tn. 'UR eD- CWM G, 

21. Smt. G-mr-i Giogl. UR ~cb- eD. 

22* Sri SP ST - cb- GK/con/MLG. 

 Smt. L,-jbiroiyj Oiolaeyr~jxy. UR ~ eD- C4 M. Go  

 6 ri Sw,-p,-,,l K r., Deb. U R - C'b- eb- 

 Sri Pryindinr Deka, UR ~ en- eD. 

2610 SMt. Arnti Devi. UR - dD- 

27, Sri Gngitm- Dekino UR -Cb. 

28. Sri Cb. 	Drs. UR 
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Annx*  6*  

-aN, Nnine*n ordet o-&c 	Vi eth er 
~ 

soniodix. 	 U&=,/ST. 

Sri I,M. Krk.iti* 

~30. Sri ri~,7-ak k~fl. Vgnowm*A*.Ck.. 	, UR 

31 . Smt. S-Ib6li P~rtyq-aq 	UR 

Sxj 	 Kr. 	 ST 

Sri R,-.'Oj.nll Kr. CII.-kcrin1mrty, UR  

Design.-A P:L.-,ce ol- 

	

t-ions  - - 	~nostinS,_ 

He. C1 erk, CE/ML G. 

-  eb. G4/CDN/ML G. 

	

- ep- 	do, 

	

~ cv- 	~ (b- 

	

~ eD- 	_cb- 

Coil cu reA.',' 9 Con txo.'t.,L Ing 0 	cers M,. d -sup erV.L -6am s nrek to 

please coa,';I-xim eLegihie ci-Adidr-tes on listed, -ib:>ve nre gLven 

ta-mrmntioa of tl*ie selection in. time, 

I ,r.- nny str"iff on .1 enve An --~ny sick rury be ndvi sed nt -kiis 

lenve neeress gi-ve;a I'a tile npp.',.icnt:Io*a or nmressm recoreee, in 

the service )>:)ok to jojin in service -Iii time. SY.I.I.-ibus '03r ti-,Ie 

se7f.ection of OS/11 is 	endLosed* 

t on e ii o t wil."L - '. - ag to 	en r I. n t1i e t es t * h e m- ny b e 

" e 	-1 reg;~rejng Ihis -unv4l.lin5ness visked to ~glbmit ;;'wxittei 	eclr.rintiot 

and sene. the smne tO t1le loIndersignee. welt.1 in ndv, ~nce. No 

nbsentee test wil! be hel(O Onrther. 

T., 
it  s h ns t;*ie 	' 	J. , xo v,-.i. o - a-) m. j  et en t j-4 t~i o ri ty 

DA : On e. 	 Sel.- 
Ib r GEN ERAL M AN AGFR (P) /ML G. 

Copy IlDr ion -mmintion and necessnzy nction to : -  

SPO/RP,, 2. GM(Con) /XLG . 3. Sr. DIV/NLG. 
4,, CA to C& He will. IMIt UP -or CRs. lbr ',L.-,st tiaree ye,-,rs 'o lt t7he 

J. 	-ie selectia'a Wrrdttee wCo.5. in -,e 6v,-'nce ,bovem-pned str,:F -r-  to t; 
He will- n1so ~ut DAIVViGJSPs d&er-,r.%.'Ice -,, -,.ter obt.-,'-ning 
the some to the Selectiofl Ommittee ~,'Jfl time. 

5. OZVW. He is recpestee, to -.rr,-Age sitting 7ccommdntion 
0 11  the caneA-Ie4~;ztes dlr-",Iej the time oil- 

sel- 	egi ble 
A,Q-qtte Person Ine.1 Ofl.icer/BIg(, 
f-rjr GENERAL MANAGER (P)/MLG. 



21 No 

linr  ,a 7 - &  2L - &_ 

No  fi &y. 

0 'J.,: i c e o ,r-. til e 

Generr:,- Mrn,.-,ger (P),p 

NO. E/ 254/55 P t-11 (E) Dn.teel - 7. 3. 2003., 

TO 
Secy., to CF/M.-,"Ugnon e  

Sr., D.W/ML Go, 

GM ( WN) /ML G#  

0  S/W/ML G. 

Sab-s - sel-ection 	Vne post of-I OS/1.1 in 

Rs* 5500-9000/- 0 -'--  CiVil BAfig. De ptt. 

In contisruntioa o lg- this o-j-,-:Jcc- letter Of. even niumber 

ear-ted. .1 2. 9. 20 00 on t~ll e rly)v e <i bj ect#  tihe written ex,-M' ~Ijtjo~j, 

sc;-,,-e Re* 5500-g000/- it., r the semctibn of 04/Gr-la. -~ ,n 

f i x e el ,  to be 11 el- el cO 2. 4. 2D O."L i n CE' s 0 -'1:r:ice nt 10#000 lirs* 

e _: A M61tnXY sCl-eCti011 NXitten) on 9.4. 200 -L Foe v.-,-.Vn  v6ce 

00 27. 4. 200.1. 

5'1 e n m. e o I.- CL ii gL ISL e C;zA el el-~tes nre 6.loviil ns Mn der 

me, ti-icy mpy be directed to rzpoer.r i4n. jjie rbove test* IK rmy 

st,-1 -1--f is oil (RMO 	-d-ck !Aet leinve etc. my be I'Mrormed Weli-1: in 

.4ev.nom .  St.n.-f-11- on lerxe m,--y be c,7-:L."Lee. b,-Ick to rppenr in C-le 

selection (Wicitten) to be'heje; op, 9.4.2DO.I. 

drite lbr supp.laneatnzy ( zie. weitteb) is fixed on 
ho v4l! not be al~*Le to rppe;~r in thle 9 , 4, 2D 05. '..,b r tl'i e s t.n f J1. w, 

Otst written) test wit;l vnlid reinson inInd, they mry be r.ppenr 

:,~"n fjie viv ~n voce test to be 1110,. d .  01.1 27*4. 2DO1 in CEI  s Office/ 

Mn."Lignon nt 10.00 lars. 



m 

22 - 

,An ,,n x. 7. 

Desiqla- oom,-jalty, P,"L,-Ice 	Work--*#,Ig. 
tion, 

I-IT d. CL erk, 	UR 	G4/- ODIII/14 r,.s- i gn~,o'n 

Cb- 	UR 	C E/ M -:,, L S. g r, o n 

i 

SO*  Nme. 

j .  SeL P.Regiowmick. 

Sri 4K*Dns. 

Sm-t. 	 B;irur-,. 	- Cb- 	I Sc 

 sr-'. Ehabei*1 ROY- 	~ ep- U R 

 Smt. P* BDro* 	 - cb- ST 

 Sri aik-umrr Dey. UR 

 Smti. Aniali Drs. eD- ST 

 Smt. UR 

 smt. NAirralIji-p 0-i;-Jcr,~bo-rty * L_en- UR 

 Sr-l-Snb:>cj-t Dr,,,,q. Cb- UR 

6111L* Shri Debashli-s Olinkrriborty. -do. UR 

 Wt. Nnneaa Ehat. - rD- U R 

 SheL-  Sw.VrA Kximr.r (lioncTiury. -cb- UR 

 Sri Kr. rutta. ~ d:)- U R 

15,, Sel Rm, Eil-ns, - e-D- U R 

 Bri Anil. Kr. 	Ehrtt,-,ch.-,rjeeo -tb- UR 

 Sri s.Y,.seAga,,ptr-. 	H e. Cl errk. U R 

 smt. Gm-r-.' 	(3,iosh. cb- U R 

 SeL, &P. Brsurn.-It.-jry. Cb- UR 

2D o Wt. Lrbrlilya ChrintiTary, UR 

21. SA Swrpiw Kr.. Deb. dow. UR 

22r Sri Prynenrlr Dekno (b- U R 

23, Smt* ALrc-ati Devi *  Cb- UR 

24o Sei Ginntrim Deka, cb- U R 

-en- 

C  'b - 

-eD- 

(M/CC)N/ML G. 

CE/mIn't—igrion. 

-Cb- 

Sr* DF/Mrligr.on, 

- cb. 
. 

CF/Mr:#Ligrw. 

Gm/ 	gro -n. 

CE/mr~'Ilgnon *  . 

Sr. DIV/M,-,-, i gnon 0 

CF/M r1i gron 0 

Sro 	gr4on. 

Sr. D94/ML G. 

-eD-~ 

cb- 

cb- 

2500*04# 
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A.-rin x. 7. 

SN. NAMe. 	 Desi9- 	00m.-IM-litY. PI-Ice of 
—..i. 	 'il ratioin. 	 'ja  _7'_1C  L"  % 

N 

-25. Sd Ar-1,-.'*- Ch. One. 	 U R 	- ri-0- 

 Sri I* TIUK*,jti * 	 IJ R 	- do - 

 se-L Up'nik Kr,, Ehowm.' ck,,..cb- 	UR 	CMIODNImaligm-n. 

 Smt. Sib,-.ni Pr4tyri. 	 U R 

 Sr:L Prastintr, Krc. Brau.-I -i. -,cb. 	MR ST 

3D. Sri RrDjrn KrOI,-;zkrjb:)rty,-cb- 	ST 

31 ." I Sr i EirrjKr~iti Roy. 	 ST 	CWM n1i gran 

3 2. Smt. UdiA ratta. 	 cb- 

33. Sri ULn esh 5,-;LkiAo 	cb. 	 cb- 

l.-k egi tai eo  

mr Genernl Mi-At-ager (P) Mnlignon. 

V10,0  E/2544 /55/Pt.-II(IO 	M;Ctignan #  eanted 7,03,.2DO'L; * 

03py to 

1. OS/W/MLG. 	He wi.'L,',. plense nrr6lge hinne-ing over *=Wa 

0, the advice letter to 	eLi 	b.&e stA gi 

vAth acknow.s-eegement r 	 ej 	to  ~ne. Vr;re n1e. 	Irect 

,Jj. the rab:)ve na,*d striff Oil 	2.3. 2001 p-oc,--&t-*ve7,Ly. 

2o BeCY. to CE.. 	Hels reqaestee, to keep. 	rer-ey. 	ti-.ie. :Lrst 

:2 3.  (tllree) yenre AUR of tile nbove '114m.ee Hend 

Clerk of Civi.I.- &,igg. Dep,-,rtment. 

se-1- 7-301-egihcLe. 

lbr Gen e aL M, 	ger (P) ML, G. 
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L 	iGurga',-j ati Bench 

 

BEFORE THE CENTRAL ADNINI.,  

tribunal at g Guwaha' 
Guwahati Bench 

Guwahati. 

L 

0 

AV.  -7.  

IN THE MATTER OF 

O*A. No, 107/2000 

Smti Nanda Dhar 	 *e-*o*******Applicant 

VS - 	 10 

Union of India &.Others. *@,,*,...**Rdspondents 

- A N D - 

IN THE MATTER OF : 

Reply to the rejoinder filed by 

applicant to the respondents 

Written statement so - 

The respondents most respectfully beg to state as 

under : 

1 	Thato  the answering respondents have gone through the 

copy of aforesaid rejoinder filed by the applicant and have 

za understood the contents thereof, 
t. 

2. 	Thatsave and except those aver~ments made in the re- 

joinder which are admitted hereunder or borne on records all 

other averments made in the rejoinder are to be regarded as 

not being admitted by the respondents. 

Contd, * 9 * 2 
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That, for the sake of bravity t  the respondents 

have 
. refrained from repeating all the averments made in 

the written statement already filed in the case, which 

also contains the answer to the al.Legations,  as put for-

ward through the present rejoinder. 

That o  with regard to paragraph 3 of the rejoinderp 

the averment s made in paragraphs 7p8 9 9(A) v 9(B) and 9(c) of 

the written statements are 0 hereby reitereted. It is also 

denied that the respondents had not taken in to considera-

tion the existing vacancies plus the anticipated vacancies 

as required under rules or that the post of OS Grade-II for 

which written test had been held telongs to toonstruction 

organisation or ttiat supplementary first and second test 

held on 11-10-1999 and 31-12-99 are illegal, arbitrary, 

without Jurisdictior4 malafide or that the result of the 

above test should be declared as a nullity or that in the 

instant case 1:3 ratio had not been applied for calling 

the candidates in the written test or any fav ~ritism has 

been shown to the candidates or there had been any exhibi-

tion of indifferent attitudes or violation of Articles 14 

and 16 of the uonstitution of India or there has been any 

manipulation of marks in the written test or that the 

,,_.p.o. is not the vompetent authority in the matter of 

the selection of candidates or approval by the CPO is 

without jurisdiction or the result declared is liable 

to be set aside and quashed or that the guidelines for 

holding the selection or allotment of marks under diffe- 

rent heads as alleged were not followed or that any in- 

eligible candidate was called for appearing in the written 
I 

test, 
Contdo * * 9 *3 
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It is submitted that all the allegations as brought 

in this paragraph of the rejoinder are nothing but mentio-

ning about some procedural aspect in holding the selection 

i.e. date of holding the selection #  calender of selection 

or obtaining approval of General Manager etc. which have 

got no relevancy in theinstant selection where the appli- 

cant who knowing all aspects mentioned in this paragraph 

already appeared in the selection and could not qualify in 

the written test as well and never raised any objection prior 

to taking part/appearing in the selection so called. 

She is thus estopped from agitating on the issue as 

per law after submitting herself for the purpose of selec,- 

tion and taking part in the selection and more so when no 

irregularities ) 
as pointed out by her no ,~ were committed 

by the respondent while conducting the selection@ 

The reply to the allegations ,have been brought now 

could be found out from the submissions avalat of the res-

pondents in their written statement submitted in the oases 

However,, the following are also submitted herein 

below for information and ready perusal of the Hon&ble 

Tribunal* 

a) 	The extant rules regarding assessment of number of 

vacancies as required under paragraph 215(F) of Indian Rail-

way Establishment Manuel q  Volume-I (1989 Edition) has been 

rqgidly followed while assessing the number of vacancies. 

The vacancies so assessed are 21 in numbers and the break 
06A&_ 

up as under 
(N 

Contdo******4 
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Existing vacancies 

Worked charged post 

Against vacancies in 
higher grade post. 

9 

6 

6 

Tlo tal 	21 

As regards the other points all the prccedures/points j 
required to be observed while computing the vacancies ;> were 

duly taken into account and no vacancy appears to occur on 

those accounts during the next 15 months. 

From above g  it is thus clear that there had-been m 

violation of any mandatory rules, as alleged. 

b) 	It is agreed that in the written examination/ selection 

1 -. 3 formula is to be followed while calling the candidates 

for appearing in written test and according to this formula 

63 candidates were due to get call for such written test/ 

selection. Instead 59 candidates could only be called as 

because there was no further candida&e available within 

the zone of consideration. 

C) 	The allegation.of the applicant that since advance 

intimation was issued no supplementary test should have been 

held are not correct and hence denied, 

As per rule 223(1) of IRM Volume-I (Revised edition 

1989) a supplementary selection may be held in the following 

types of cases -P 	 - 

Summons for interview has been received too late for 

which it would be difficult for the candidate to reach the 

place of interview; 

Cohtd....5 
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rj C-T 

C 'a Lj 
5 

Administrations tailure to relieve the staff in C3 

time for interview; 

ii i) 	Sickness of the candidate or other reasons over 

which the employee has no control* Unavoidable absence t  

will not however t  imlude aosence to attend a wedding or 

similar function or absence over which he has control. 

Sickness should be covered by a specific service 

from the Railway Medical Officer. 

In theselection held on 5-12-98 followed by first 

su ,pplementary selection on 11-10--99, i ~ was observed that 

2 candidates received their call letters for interview 

(Written test) in late for which they could not appear. 

As per rule 223(1) (iii) of IREM Volume-I 1989 Edi-

tion, mt more than one supplementary selection should mr- 

mally be held to cater to the needs of the candidates wbo 

were debarred from appearing in the'test due to late receipt/ 

mn-receipt of intimation, sickness etc. 

The second supplementary selection should be held 

rarely and with the personel approval of C.P.O. Chi ef 

Persomel Officer) based on the merit of such cases.Acc'or-

dinglyt  with the approval of the C.P,O." the second supple-

mentary selection was held. 

Hence, there is m violation of any rules t  as alleged. 

Contdo,,,.6 
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All other allegations have already been replied in 

the proceeding paragraphs and also in the written statement 

submitted in the case and hence same are not agreed to. 

As regards the calender of selection etc. as alleged 

it is to'submit that the calender of selection is maintained 

by every selection conducting unit and this ,-prepared and 

mtified in advance preferably in the month of July of the 

proceding year. The calender is prepared and circulated 

mainly for the Guidelines of the officials/officers as an 

advance intimation etc. so  as to conduct and finalise the 

selections expeditiously in a systematic and chromlogical 

way etc. These are the internal procedural aspects having 

little bearing or effects on the actual performance of the 

candidates in the selecti.on/written test held in a parti-

cuiar selection when convened* 

In the instant case, the rul.es  and norms of selection, 

was followed rigidly. Since the officer concerned mminated 

for evaluation had been availing leave followed by extension 

of leave, the salection process could mt be finalised expe-

ditioilsly and these did never effect-the actual performance 

of the applicant in the written test etc. kier real perfor-

mance in the written test has been well reflected in the 

marks obtained by her in the test in which she failed to 

secure the , minimum pass/qualifying marks. 

All allegations of the applicant contrary to above 

are emphatically denied herewith, 

Uontd ...... 7 
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When a selection post is to be filled up t  the Head 

of the Department uoncern and Head of the Department from 

Personnel branch of the Railways are empowered jointly to 

constitute a selection ijoard and shall direct to the Board 

to assemble and make recommendation. This is as per rule 

219 of the Indian RaiLlway Establishment Manual V01.I of 

1989 Edition* 

In the instant case v  though the applicant is presently 

working in the construction wing the N.F.RailwaY kasx1anax her 

lien and promotional prospects are linked with open line orga- 

nisation. 

As regards the allocation of marks etv. it is s kated 

that the marks shown by the applicant under different heads 

are substantially connect and these are tD be followed at the 

time of the viva-Voce test. j3ut in the instant case., the app-

licant was not found qualified for appearing in the Viva-Voce 

test. As such t  the allocation of marks as contended by the 

applicant has got no application in the case of the applicant. 

But these have been strictly followed in the cases of those 

wbo appeared in the viva-Voce test after being declared 

qualified in the written test.Vence the allegations brought 

against the respondents is not accepted. 

It is also to mention herein that it is very unfor-

tunate aspeQt that the applicant has cost doubt on the inte-

grity of the Railway oflicers stating that the can not get 8.75 
I 

marks in the written test as she has been working xor consi-

derable years as O.S. Grade-II. The evaluation of marks are 

Contd ...... 8 



based on,  the actual performance of the candidates in the I 

examination and not based merely on- working experience., 

In the instant oasep the written test was held for 100 

marks which ~as been computed'out of 35, marks. -.rhe break 

up of the_ professional ,  ability marks are as under 

'Written test 	 35 

Viva-voc.e test 	15 

T4e applicant could secure only,8475 marks out of 

35 marks alloted , for written test. Candidates securing 21 

marks i.e. 60% marks out of - 35 marks straight away qualifies 

for Viva-voce test. But the applicant failed to secure the 

qualifying marks and as such she could not be called for 

	

i 	
' 	

i 
Viva-Voce test. As such'no injustice has been done to her. 

Again as per rule 219 ( . d) of IREM t 
 moderation of results by 

way of awarding grace marks are not resorted to ordinarily 

without the authority of the selection Board or the authority 

competent to accept the recommendation of the selection Board 

and no grace marks are allowed in individual cases. This 

provision of rule has also been observed in the present 

case and there is no violation of laid down selection rules* 

h) 	As regards selection of non-Gazetted Group-C post, 

Head of the Department is empowered to constitute the.selec- 

tion Board and C.P.O. is the competent Authority to allow -,  

the second supplementary selection and there is no reason 

for approaching the General Manager for such purposee. 

8 
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5* 	Thatx with regard to the allegations made at paragraph 

4 of the rejoinder, it is submitted that none of the allega-

tions are sustainable and hence these are denied herewith.The 

respondents do hereby re-state and re-affirm the statements 

made at paragraphslOpll and 12 of the written statement 

already submitted in the case. 

As per the applicants own statements at paragraph 3*5 

of the application, the applicant lodged her complaint only 

on 20-1-2000 against the selection procedure etc. As the 

'~j the selection was published on 1 7-1-2000 9  it is resuitij 

thus evident.  that she filed her complaint/ allegations OrLLY 

when she found that she did not qualifyin the test and as 

such the allegations brought by her about the irregulari-

ties in the selection are the outcome of her after thought. 

Furtherp the complaint is vague, baseless and . not reliable. 

Had there been any irregularity, she would have pointed out 

immediately before or after the test was over i.e. prior 

to the result was out. 

It is also denied that the ratio of 1-03 has not been 

maintained in respect of unreserved category as alleged or 

there , has been any malafide actions, 

In this connection the following submissions are also 

made which will show that all her allegations are incorrect 

and unfounded. 

a) 	The selection notification was issued on 9-10-98 for 

filling up 21 vacancies and as a result of selection only 10 

candidates could be selected and promoted. Thus there is a 

Contd* * * a 10 
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NMI 

short fell of 11 U.R. (Un-reserved community) Candidates. 

Accordingly t  notification calling 33 candidates on the 

basis of 10 formula had been issued wherein ';~ reserved 

candidates could find place within the zone of eligibility 

for consideration =mL~Uxkd=dxXkaMa as per rule by virtue 

of their normal seniority position in thecadre and this 

xis selection is still under process, She has already 

taken part in this selection and.appeared in the written 

test on 31-3-2001. 

It is however to mention herein that the present 

applicationt  has been filed by the applicant against the 

impugned selection,held on 5-12-1998 result of which 

selection'(written test) was declared vide memorandum 

issued dated 17-1-2000, In this re6oinder the applicant 

has aLso challenged the Vires of the notification issued 

for another selection pmposed to be held under letter No. 

E/254/55/Pt-II(E) dated 12-9-2000 and B/254/55/Pt-II(E) 

dated 7-3-2001 without amending the pleadings and cause 
*Original 

of action etc. of the;Application filed by her on or 

about 23-3-2000. 

As the inclusion of the present pleading in the 

rejoinder tentamount to colourable attempt to change the 

nature and cause of action in original application without 

amending the pleadings in the original application g  the 

applicant is debarred from challenging the viability of 

the procedure etc.* as adopted for the new selection con-

vened under above said letter dated 12-9-2000 in this pre-

sent original application and hence the present plea of 

the applicant in the rejoinder warrants rejection outright 

on this ground also. 

Contd....11 



b) 	In accordance with the notification issued as on 

9-10-98 and selection held on different Cates,, reserved 

coumunity candidates who were found suitable in the 

written and Viva-voce test have been promoted to the 

- 11 - 

I 

,.Post of office Superintendent Grade-11 in scale Rs.5500 - 

9000/- vide ' General Manager(P) N.F. Railway t  Maligaon'5 

Office Order No,E/254/55/Pt.II(E) dated 16-3-2000. 

	

6. 	That, with regard to averments at paragraph 5 of 

the application it is submitted that all the allegations 

as made in.the rejoinder are quite incorrect and not based 

on records and hence denied. It is also denied that the 

selection was hld without following the mendatory rule 
P- 

or any irregularity or illeg"ity was crept in the seleo-

tion or any valid controversy in issue has arisen in the 

case which might call for setting aside the selection or 

any public interest is involved. Rather t  public interest 

will suffer if the selection which has been held quite 

in conformity to rules and with great care is frustrated 

or set aside q  or the persons duly selected and validly 

promoted are disturbed. 

	

70' 	That., it is submitted that all the actions taken in 

the case are quite in consonance to rules and procedure in 

vague and the rejoinder/ application suffers from wrong cause 

of action/ Juvi-jdleti&n, misconception and mis-interpretation 

of rules, vagueness and incorrect submissions etc. and as 

such is liable to rejection. 

Contdo*oo*12 
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V E R I F  1,-C A  T 1  0  N 

I t  Shri A-K. Nigamq  S/0. Late S.P. Gaurhav aged 

about 48 years, by occupation service at present working 

at C.P.O./A of - the N.F.Railway do hereby solemnly affirm 

and'state that the statements made at paragraphs 1 and 3 

are true to my knowledge , and those made at paragraphs 4 

and 5 are based on informations derived from off ioial 

records which,, I believe to be truep and the rest are 

my submissions before the Hon'ble Tribunal. 

I'll 

not 

CI: PeZrsonn,~~O& fi ~cery (Al 

NF. Railwayp Maligaon 
for and on behalf of 

- the Answering Respondents. 
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IN THP 'CENTRAL ADMINISTRATIVE TRIBUNAL 
GIUWAHTI BENCH 	

ell 

li&6 

In the mafter of  : 

O.A. No. 107 of 2000 

Smt. Nanda Dhar 

-versus- 	 I 

Union of India & Others 

-And- 

In the matter of  : 

Submission of documents in support of 

the contention raised by the applicant 

in O.A. No. 107/2000. 

The applicant above named most humbly and respectfu!lx/ begs to state 

lows: 

That your applicant filed the aforesaid Original application under Section 

9 1  f the Administrative Tribunals Act, 1985 praying inter alia for a direction upon the 

:,s ondents to review the result of the written examination declared by the Railway 

ut ority und r Memorandum dated 17.1.2000 and also for a direction upon the 

'sp ndents *to allow the applicant to appear before the viva-voce test. The said O.A. 
fi' ally heard and the case is kept adjourned for verdict. However, the Hon'ble 

rihi  nal granted liberty to submit documents if any and relevant judgment in support of 

' ised by the applicant in the Original Application. Accordingly the ~ontentions ra 

~plilant b 

I ' 

~ 1 	egs to submit the following Office Orders in support of her contention raised 
he Original Ap i ion. plicat 

PA 



Office Order No. 31 193 dated 16.2.19931 issued by the General Manager 

(Con), Maligaon; 

(ii)jl 	
office order No. 02/98 issued by the General Manager (Con),. Maligaon, 

Guwahati under letter dated 15.1.1998 for perusal of the Hon'ble 

Tribunal. 

2. 	That your applicant relies upon the , 
 following Judgment and orders in 

it of I her contention. 

1999 (2) SLJ (CAT) 185 (Sri Kamal Kumar Vs. Union of India.& Others) 

1992 (2) ATIR 371 

1992(4)SCC 118 (Stateof Haryana &Ors.Vs. Piara Singh &-Ors.) 

1992 (2) SLJ 21 (Bachan Kr. Sahu Vs. Orissa Housing Board) 

2 
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C  A VERIFI' 	TION 

Il l. Smt. Nanda Dhar, applicant in the above original application, Head Clerk, at 

pre eft officiating -to the post of Office Superintendent in the office of the Chief 

E ri.~ in er, N.F. Railway, Maligaon, Guwahati, do hereby verify that the statements 

made ibove in paragraphs 1 & 2 are the matter of records which I believe to be true 11 	1 

and, h,' 6ve not suppressed any material fact. 
I 	

th sign this verification on this the 13 day of August, 2001. 

-.~f a " 0, k6A - 
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R  RAILwAy 14ORTHEAST FROOTIE 

OFFICE QF.-THE 
QENERAT~ MANAGER(C ~ON) 

ZYLA~IGAON 

	

r­ %,z  URDER NO ~ . 	'Op 1993 

The following promotion ,  an posting Ord r 

	

to take immediate effect. 	 q.. 's are  issued 

1. Shri X 4 p. Roy, 
Wid 	Hd, C le kk (a) in-scale Rs. 1400-2300/--- on p'a ,bv; 1W . I\— 

	

fj W 	 10@0 in scale Rs. 1600-5660~- ' pu&LI~y"St-V  $;&fl  on'ad-hoc Sa. s~s an ,  Posted under C*M(Con)mLG against'existing vac ancy. H  
in scale 	 is pay . as  OS/G;Gr.jl'( .Rs. 1600_1660/_~ , jd fixed at Rs. 1750/_ with effiCacV. from the ,  date of assuming higher charges, 
2o' Shri Barun Dasgupta., fid. Clerk(G)'JA scale Rs' 1400-2300~_- on pay Rs. 1600/_ under WCOn/MLG ' js .hereby:PrOm;ted as OS(G)Gr.11 (Con) in scale Rs. 1600-2660/' ' "Purely:on ad-hoc basis and posted Under GI'VCOnIMLG againstrexi ing-vacancy, His'pay as 

OS(G)C&.Il (Con) in Scale Rs. 1600-N60 st  is fixed at * Rs *. 1650/_ with effect from the date.of 'assuming-higher charges-, 
3. Shri Bribaspati Boro, 

. 
Rd. 

I 
Clerk(G) in 6cale , Rs. 1400-230 

1 

 0/_ on pay Rs. 
1560/_ 

under GM/Con/MLG 
Gr.II(Con) in scal 	 is'hereby'promoted as oS/G .e Rs. 1600-26§0/i- purely on ad-hoc basis and 
Posted under GM/COn/MLG against existing'vacancy.* His pay as 

OSIG:. 

S 

e  If ~ec 
ffec ram the date'Of assuming higher charges. 

Gr.II(Con) in scale Rs. 1600-26tO/- is fixed -- at Rs. 1650/_ with Sm 

mt Nanda-Dhar Hd.Clerk(G) in 'scale Rs. 1400-2300/- on pay Rs. 1640/-~ is hereb' y promoted as OS/G/Gr. II(Con) in scale . Rs. 1600-2660/- purely on ad-hoc basis and posted under C2A/QOn/MLc against~existin! vacancy..Her pay as Os/G/Gr.II(Con)--in scale Rs..1600/-2680/ is fixed at 1700,Lwith effect from the-date bf assuming higher charges. 

Shri R.K.' Nandy, .Hd.Clerk' . (G) in sca-le'Rs,. 1 14 ~00-2300/_ on pay Rs. 1600/_ 
is-hereby Promoted as OS/G/Gr.ii(Co'n) in scale Rs. 1 600-2660/- purely on ad~hoc basis and Posted under Gm/cMLG against"'existing vacancy. His pay'as os/c/ar. 

I ' I(COU) in scale Rs. 160S-2660/-,is fixed at RS, - . 1650/- with effect.from the date Of assuming higher charges.'- 

Shri P.N. Roy, Hd. Cl . erk(G)'in scal 
. 

e;Rs."1'400-2300/- under DY- CE
/BG/Con/MLG is hereby promoted as OS/G/Gr.lj(Con) in scale Rs. 1600-2660/-. 

His promotion will be.effected from the date of creation/Sanction of the post..  
MLG, 	 Of 0 . S/G/̀̀ Gr.II.(C.on) under DY-CE/C/BG/ 

The above promotion orders are 

	

and thtse will not confer up 	Jssued purely on ad-hoc basis 
those who al 

	

	 on them 'any right of seniority over r~~ady senior to them or - continuation in-the grade etc. 
This issues with the'aPproval 

Of'CE/C/I/14LG* 

y7 ?c. Pas 
Z " ICON 

for (.30neral Manager/c 
Maliga 

Contd.. 
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7~4 . 7 , 

y  

(~p 

r r i de of t he 
L mn ting er/con, 

7 8 10 t I f 	
7 

	

ma 1A. y a 	G uwl 1 1,  

fticc R s 	6 0 0 4- 6 	 scale n 
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